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’ INTRODUCTION

1. I, the Chairman of Estimates Committee having been authorised
by the Committee to submit the Report on their behalf, present this
Seventy-fifth Report on the Ministry- of Tourism & Civil Aviation
(Department of Civil Aviation)—Director General of Civil Aviation.

2. The Committee took the evidence of the representatives of the
Ministry of Tourism & Civil Aviation (Deptt. of Civil Aviation) on
23, 24, 25 June, 1, 2, 4 August, 21 September, 27 and 28 October,
1983. The Committee wish to express their thanks to the Officers
of the Ministry for placing before them the material and information
which they desired in connection with the ex@mination of the subject
and giving evidence before the Committee.

3. The Committee also wish to express their thanks to the represen-
tatives of the following Associations for giving evidence and making
valuable suggestions to the Committee:—

(1) Communication Officers Association;
(i) Indian Commercial Pilots Association;
(iii) Air Traffic Controllers’ Guild (India).

4. The Committee also wish to express their thanks to all other
Organisations who furnished memoranda on the subject to the Com-

5. The Report was considered and adopted by the Committee on
19 April, 1984.

.6. For facility of reference the recommendations/observations of
the Committee have been printed in thick type in the body of ﬂ}e
Report, and have also been reproduced in a consolidated form in
Appendix to the Report.

\

New DELHI . BANSI LAL, .
April 26, 1984.- . o Chairman,
Vaisakha 6, 1906 (S) Estimates Committee.

X . ; (v) - -



' . CHAPTER I
INTRODUCTORY

1.1 The Civil Aviation Departiieént is respohsﬁble for various
regulatory functions in the field of Civil Aviation and for providing
nécessary infrastructure for civil air traﬁspon opeérations from,

through, and in India. The Department’s main functions are as
- follows:— |

(i) Construction, development, maintenance and management
of terminal buildings, nmways, taxiways, aprons, etc.
at Civil aerodromes and Civil Enclaves at Defence 4ir-
fields, other than the four International Atrports at Bom-.
bay, Delhi, Calcutta and Madrag where air navigation
services are, however, being discharged by the Civil
Avigtion Department. =

(i) Provision of dir traffic services including air traffic control.

(iii) Provision of navigational and landing aids and communi-
cation facilities for air traffic. -y

(iv) Provision of necessary fire fighting facilities and visual aids
at the civil aerodromes and civil enclaves.

- (v) Provision of security #nd anti-hijacking arrangements at
civil aerodromes and civil enclaves. -

(vi) Laying down airworthiness standards for all civil aircraft
registered in India and their enforcement, registration of
aircraft on the civil register, issue and renewal of certi-
ficates of airworthiness of civil aircraft and gliders.

(vii) Licensing of pilots, flight navigators, flight engineers air-
craft radio maintenance engineers, etc,

(viii) Training of departmenta] personnel in air traffic control and
aeronautical communication services.

(ix) Supervision of the activities of the flying clubs and gliding
clubs including grant and control of subsidies to them

(x) Enquirfes into air accidents and incidents affecting the
safety of aircraft.
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(xi) Formulation and administration of air transport policies
relating to civil Aviation, conclusion of bilateral agree-
ments and liaison with International Civil Aviation Orga-
nisation. -

(xii) Promotion of aeronautical research and development in-
cluding airworthiness engineering, type certification of
civil aircraft and equipment after scrutiny of design and
test reports, evaluation of performance and economics
of aircraft design and development of light aircraft and
gliders. )

1.2 The Civil Aviation Department is headed by the Director
General of Civil Aviation with Headquarters at New Delhi, and
hs its regional offices at Delhi, Bombay, Calcutta and Madras headed
by Regional Directors, besides various field offices. The Director
General is assisted by the Director, Civil Aviation Security (ex officio
Additional Director General), three Deputy Directors Genera] and 13
Directors at Headquarters.



CHAPTER II

ORGANISATIONAL SET UP
A. Civil Aviation Authority

2.1. Ditectorate general of Civil Aviation i3 stated to be an attach-
ed office of ‘the Ministry of Toutism and Civil Aviation (Depart-
ment of Civil Aviation). The Tata Committes jn 1975 had recom-
mended that the Civil Aviation Department should be redesignated

-as Civil Aviation Authority. However, the ‘Empowered Committee’
set up by the Minisiry to process and finalise the recommendations of
Tata Committee was of the view that the existing designation need
not be changed “as o simple change of name did not serve any pur-
"pose.” However, a proposal for the conversion of the Civil Aviation
Department into an Authority vested with certain statutory powers is
stated to be under conmsideration of Government.

2.2 Asked to state the position in this regard, the Secretary, Min-
istry of Civil Aviation, stated during evidence that:—

“This proposal emandted from a recommendation of the Tata
Committee. But the Tata Committee did not identify
any reasons or enumerate the advantages for merely
changing the nomenclature of the DGCA to that of an
Authority. This proposal has been examined from time
to time and it has been fin#ily held that no useful pur-
pose will really be served by changing the designation.”

2.3 Asked further whether, in addition to a change in the no-
menclature, Tata Committee had suggested any change in the struc-
ture, powers and functions of the DGCA also, the witness replied that
the Tata Committee had suggested “no such change.”

. 2.4 The witness further clarified:—

“that a mere change of nomenclature without enlarging the
scope and functions of the DGCA was not going to
serve any purpose. But perhaps this was going to lead
to certain complications in the sense that if it is an Au-
thority, then was the DGCA to be managed by a Board
like the Airport Authority where there are a number
of members on the Board. It is going to create certain
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comsequential problems.  So, the Empowered Commit-

tee felt that no useful purpose would be served in a mere
change of designation or nomenclature of the DGCA."”

2.5 D.G.C.A. at present functions as an aftiched office of the
hﬁn&ryofTonrhnandeilAvhtion(DepuunentolCivilAm-
tion). However, a proposal, recommended by Tata Committee
(1975), for conversion of the Civil Aviation Departmen; fato a Sta-
tutoryAnthontvvestedthhcertamsiamtorypowersnsstatedtobe
still “under consideration.” As the matter has been lingermg on
since 1975, the Committee recommend that Government shoul take
on early decision in the matter to settle it once for all.

B. Status of DGCA

2.6. The Tata Committee made a recommendation that the
DGCA may be made ex officio Addl. Secretary conferring Secretariat
status to his Organisation. The Empowered Committee considered
this recommendation and decided that the matter should be taken up
with the Department of Personnel and Administrative Reforms indi-
cating merits ‘demerits of the proposal. According to the written in-
formation furnished by the Ministry, the Empowered Committee had
recommended that while making a reference to the Department of
Personnel and Administrative Reforms, the merits and demerits of
conferring the status of Agditional Secretary-ship on the DGCA
should also be indicated in the reference to that Department. Iy was
quite obvious that the advice of the Department of  Perronnel and
Administrative Reforms was to be based on the reference made to
them by the Ministry.

2.7 Explaining the position in this regard. the Sceretarv, Civil
Aviation, st#ed in evidence that:

“The final decision in the matter has been taken in consulta-
tion with the Department of Personnel and Administra-
tive Reforms and the decision was that it was not neces-
sary to confer the status of Additional Secretary on the
DGCA. As a matter of fact, Additional Secretaries can
be laterally inducfed to this post and de-facto it is of the
rank of Additional Secretary, but the st#tus has not
been conferred on it, because the Department of Person-
nel felt that this stdtus was conferred only in these cases
whete an Offiter occupying the pésition has to sign sny
agréement or document on behalf of the Government,
in a certain capacity. And this is not the case in the
case of DGCA. Further the thinking has been that
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c¢onferment of the ex officio status should be very limited,

aid there should be certain over-riding considerations
for it, which did not exist in this particular case.”

2.8 The Committee enquired of the Secretary (Civil Aviation)
whether the merits and demerits of bestowing of the status of Addition-
al Secretary on the DGCA were indicated in the reference, the Secre-
tary (Civil Aviation) gave the reply “I have not seen this particular
communication.” )

2.9 When asked whether the status of ex officio Additional
Secretaryship existed in @ny other Government organisation similar to
DGCA, the witness replied® “It exists in the Department of Tourism.”

.2.10 Tata Committee (1975) had recommended that the DGCA
may be made ex officio Additional Secretary conferring Secretariat
status to this organisation. The Empowered Committee considered
this recommendation and decided that the matter should be taken up
with the Department of Personnel and Administrative Reforms indicat-
ing the merits/demerits of the proposal. The Committee have been
informed that the final decision in the matter was that it was not
necessary to confer status of Additional Secretary on the DGCA. The
reason for this decision indicated to the Committee was that such a
status was conferred only in those cases where an officer occupying
the position had to sign an agreement or document on behalf of Gov-
emment. It was further argued that conferment of the ex officio status
of Additional Secretary “should be very limited” and “there shm.lld be
certain over-riding considerations for i”, which did not exist in the
case of DGCA. The Committee are unable to agree with this lime of
reasoning particularly when the head of a parallel organisation, namely,
the Director-General of Tourism has been conferred such a .st.atus.
They feel that if by conferring the status of ex oﬂicio' .Addltm!la]
Secretary on the DGCA it is possible to streamline the decision making
process in his organfsation, this statns should be cpnferred on him.
The Committee recommend that the recommendation of the Tata
Comanittée should be reconsidered and the prime consideration in
taking a decision in the ntatter should be whether ﬂle ptroposeq .arra:g;-
ment would lead to greater efficiency and speed in the decision -
ing process and working of the organisation of the DGCA. .

C. Appointment of DGCA

2.11 The Civil Aviation Department is headed by the Director
General of Civil Aviatiof.
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2.12 Asked to state the names of officers who held the
. , post of
DGCA during the last five years, the Committee was informed during
evidence by the Secn’exary (Civil Aviation) as follows:—

“Mr. Gidhwani held this post from 4-9-76 to 20-11-78. He
wis succeeded by Air Marshal Zafer Zaheer, who held
the appointment from 15th January, 1979 to 17th July,
1930. He was succeeded by Mr. Kathpalia on an ad hoc
basis who held the post from 1981 to October, 1982, He
was succeeded by Miss Lal who wag the Joint Secretary

(Finance) in the Ministry with effect from 14th December.
1981 todate.” |

2.13 When asked about the criteria fop appointment of DGCA,
the witness stated:—

“The first preference was given to people who had been work-
ing as Deputy Director General in the DGCA and who
had 7 years’ experience in that position, failing which.
officers of the All India Service are to be considered for
this post; and failing which officers from the Indian Air
Force with the rank of Air Marshal or with the minimum
of three years’ service as Air Vice-Marshd are considered.”

2.14 Enquired whether the DGCA, like the Chairman of the
Railway Board, should not be a person from the Department, the wit-
ness submitted: — '

“the Deputy Directors General, Civil Aviation are also candi-

dates for the post of DGCA. The rules provide that only

Deputy DGCAs with 7 years experience can be considered

for this position. My own view in the matter is that first

preference should be given to the in-house candidates be-

cause it is they who have worked in the organisation and

acquired a good knowledge of the working of the Depart-

ment. Therefore, these are the people who should be
considered first.”

2.15 In regard to the provision for experience of 7 years being

essential before a Deputy DG could be appointed as Directorate
General, the witness added:—

“Previously till July, 82 there was no prescribed limit of ex-
perience as Dy. DG. These rules got amended in July,
1982 and the experience qualification was raised from zero
to 7 years, which T felt was very unfair, because here a
man, who perhaps, becomes Dy. DG and has on'y 6 years
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to retire, cannot aspire for this position. I took it up with
the Department of Personnel and requested them to reduce
the experience to 4 years. So far they have agreed to .

reduce it to 5 years. I am also trying to get the position
of Addl. DG.”

2.16 Pointing out the example of Railway Board where members
come from various disciplines and one of them is appointed as Chair-
man, the Committee enquired of the witness why such a practice
could not be evolved in the appointment of DGCA. Would it not

be better if a person conversant with the operation of Civil Aviation
was appointed to that post. The witness replied: —

“We had from time to time Secretaries who were non-techni-
cal. For instance, in the Ministry of Steel which is a
very highly technical Ministry, there are persons who
have not been engineers.”

2,17 The Committee are surprised to find that the Ministry of
Tourism and Civil Aviation have not been able to fill up the posts of
DGCA on a regular basis since July, 1980 and that the incumbents
of this post since then have bgen carrying on the responsibility of the
office for short spells on ad hoc basis. Thig is highly irreguler parti-
cularly because the DGCA is required to perform multifaricus func-
tions which require his whole-time and sustamed attention. The
Committee have a feeling that this state of affairs was also the result
of various pulls and pressures for the appointment tc the office which,
if true, deserve depreciation in the strongest terms. The Committee
desire thzs the appeintment to the post of DGCA on regular basis
should be finalised by Government without any further loss of time.
The recruitment rules and Procedures should be such as would aHow
up prompt filling up vacancies in future.

( 2.18 The Committee learn -that in the recruitment Rules for the
“pust of DGCA, first preference is required to be given to a qualified
‘Dy. Director General in the orgamisation of the DGCA. However,
enly officers having 7 years experience as Dy. D.G. are eligible for
the post. In view of the fact that local cfficers of the organisation
rea-% th- level of Dy. D.G. towards the fag end of their career, it will
be Aificult to find a Dy. Director General of 7 years standing for con-
sideration for the post of DGCA. In these circumstances the only
alernative would be to induct someone from outside.. The Committee
feel that the requisite experience in the case of Dy. D.G. for appoint-
ment toﬂnepostofDGCAisunrealisticanditshouldbereducedto
a reasonable level, say three years, so that there is a chance for the
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local officers being considered for the post. In this context the Com-
mittee would like to point out that there are definite advantages in the
'DGCA being an insider who has risen from the ranks as he would be
having the necessary technical orientation to handle the technical

aspects of his responsibility.
D. Maintenance and Operation of Domestic Air Terminals

2.19 In para 19 of Part IT of their 42nd Report (1981-82) on
Indian Airlines, the Committee on Public Undertakings had recom-
mended that “perhaps it would be better from the point of view
of accountahility that the Airlines is allowed to maintain the do-
mestic airports/terminals...... DGCA continuing to exercise such
functions are being exercised in relation to the international air-
ports.” At the Action Taken stage the Ministry of Civil Aviation
informed the Committee in January, 83 that Government were
giving serious consideration to their recommendation.

2.20 Asked to indicate the latest position in this regard, the re-
presentative of the Civil Aviation Department stated during evid-
ence that “the Indian Ai_lines under the Air Corporation Act is sup-
posed to provide the air transport service only. . ... .. Because they,
said that if they are saddled with the additional responsibility of
managing the airports, for which they do not have the necessary ex-
pertise, the real task of supplying the aircraft and other services may
suffer.”

221 The witness was asked to give his reaction to the following
suggestion made to the Committee:

“Functions of airport constructions, maintenance and operatjon
should be transferred to the International Airport Autho-
rity of India and this body should be expanded and rede-
signated as Airport Authority of India and given the res-
ponsibility for all Civil Airports in India and not for the
4 international airports as at present.”

2.22 The witness replied:

“Separately there i8 a case for an Airport Authority which
can manage the International Airports as well as the do-
mestic terminals. But as they stand today the IAAI would
be growing into such an organisation which has to take
care of more than 88 airports in the country, in about
five or six years. DGCA provides the navigaticn and other
services and guides the airports.”
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2.23 The Committee on Public Undertakings in their 42nd Report
(1981-82) on Indian Airlines-had recommended that “perhaps i would
be better from the point of view of accoumtability that the Airlines is:
allowed to maintain the domestic airports/terminals. . . .. DGCA con-
tinuing to exercise such functions as are being exercised in relation to
the international airports.” The Ministry of Civil Aviation had inform-
ed the Committee on Public Undertakings at the Action Taken stage
that “Government were giving serious consideratien to the recommen-
dation of the Committee.” During evidence the Secretaty, Civil
Aviation poinfed out that the basic function of Indian Airlines would
- suffer # they were to be saddled with the extra responsibilities of main-
taining the domestic terminals, for which they did not have the neces-
sary expertife. The Estimates Commiftee desire that the Ministry
should examine whether this work could not be entrusted to the Inter-
national Airport Aut:ority of India. which can be suitably remained
as Airport Authority of India, nor to a separate Public Undertaking

E. Flight Inspection Directorate .

2.24 The Tata Committee (1975) had recommended that a “Flight
Inspection Directorate be set up to check proficiency of flying crews.”
The Empowered Committee had accepted the recommendation and
in pursuance thereof “guidelines for implementatjon™ are stated to
have been given.

2.25 Asked to indicate the position in this regard, the representa-
tive of the Ministry stated in evidence that:—

“Immediately after the unfortunate accident in which
Mr. Kumaramangalam died, the Tata Committee has
seized of this matter. They recommended that the French
mode]l should be adopted. In that model, the -airlines
pilots work for the Government for chectking the other
pilots. They said that the Director and the Deputy Direc-
tor should be full time employees of the Government and
that they should severe all connections with the airlines
This raised ceptain administrative problems. We got a pi-
lot from the Indian Airlines and Air India. But the pilot
from the Indian Airlines went back. Since then we do
not have any other incumbent. But the pilot from Air
India is working for the DGCA as a check pilot. This
matter was considered by the Empowered Committee and
the conclusion was that we might engage the services of
pilots from Air India and Indian Airlines, but to do the
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checking the Flight Inspection Directorate would be neces-

sary. But the Flight Inspection Directorate has not come
up'”

2.26 Drawing attention to the number of accidents due to human
factors, the Committee asked the witness whether it would

not have been better to accept the Tata Committee’s recommenda-
~ tion. He replied:

“We have got the figures all over the world. We are very
concerned with the human factor involvement in the acci-
dents. Keeping that in mind, I think in one of the vefy
recent discussions they have come to this conclusion
that an independent examining hody is desirable. An
attempt was made in the past to borrow pilots from IAC
and Air India. But I think it went wrong somewhere.
If we had accepted in toto what was suggested by the
Tata Committee, probably we would have been most
successful. There were some modifications, which were
suggested which led to the maximisation of ideas ?

oooooo

2.27 The Committee are constrained te notc tha¢ though the
Tata Committee '(1975) bad recommended setting up of a Flight
Inspection Directorate to check proficiency of flving crews and Gov-
emment had sccepted the recommendation and issued guidelines for
implementation, the Directorate has not been set up as yet. Since the
need for the creation of such a Directorate is admitted, the Conimittee
would like the Ministry to implement the recommendation of the Tata
Committee and set up an independent Flight Inspection Directorate,
so that the possbilities of human errors involved in the air accidents
are minimised, if not eliminated altogether.

F. Combimation of Administrative Control over Communication and
Air Traffic Control Services,

298 It has heen stated in a memorandum submitted to the Com-
mittee that: —

“The primary function of any aviation authority of a country
is to control and monitor the movement of aircraft within
and across the country's air space and to ensure their safe
departure and arrival at airports. In the existing set-up
of DGCA, these tasks are performed by a combination of
air traffic control services, aeronautical communication and
navigational aids, which incidentally are under different
directorates functionally as well as administratively.”
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2.29 It has been suggested that these functions should be combin-
ed under one wing to enable more efficient and effective functioning.

‘Giving his reaction to the above suggestion, the Secretary, Civil
Aviation stated during evidence: —

“The Aeronautical Communication Services complement the
functions of the air traffic control. One of the primary
functions of the communication personnel is to instal, to
maintain the communication equipment and the naviga-
tional aids. The qualifications, the job required and the
experience required of the two disciplines are different.
I do not think any tangible improvement will emerge by

combining these two different Directorates. The essen-
tial difference between these two Directorates is that the
air traffic control uses the equipment.provided, installed
and maintained by the Directorate of Communications. If
we combine these two services, I think it will create many
problems; but I have no serious reservations about putting
them under one Deputy Director General. But, for cer-
tain reasons we have not done it just now. By putting

them together under one Deputy Director General, per-
haps we can do better.”

2.30 It was suggested to the Commitire that the air traffic control
services and aeronautical communication services, which are at present
under different Directorates in the DGCA should in the interest of their
coordinated and efficient functioning, be combined. The Secretary,
Civil Aviation giving his reaction to the suggestion stated “if we com-
bine these two services, it will create many problems, but I have no
serious reservations szbout putting them under one Deputy Director
General. By putting them together under one Deputy Director Gene-
ral, perhaps we can do better” The Committee welcome thce proposal
of the Secretary, (Civil Aviation) and hope that for efficient functioning

of the two disciplines they would be placed under one Deputy Director
General.

G. . Delegation of Powers

2.31. It has been stated in the preliminary material furnished to
the LCommittee- that “the Director General of Civil Aviation has been
delegated financial powers to sanction works/schemes costing upto
Rs. 50 lakhs in each individual case, subject to the condition that the
scheme/works have been approved in principle either at the time
of pre-budget scrutiny or at the post-budget stage.”

758 L.S.—2
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2.32 Asked to state as to when the limit of Rs. 50 lakhs was fixed,
the Secretary, Civil Aviation stated in evidence that the limit fixed
was Rs. 25 lakhs earlier, but it was enhanced to Rs. 50 lakhs in
July, 1980.

233 In view of the escalation of project costs, the Committee
enquired, whether this limit merited a review. The winess stated:

“I think the observations made are very correct. The limit
merits revisions. We are contemplating to revise it.”

2.34 The Committee note that the Director General of Civil Avia-
tion has been delegated financial powers to sanction works/schemes
costing upto Rs. 50 lakhs in each individual cases, subject to the con-
dition that the scheme/works have been approved in principle either at
the time of pre-budget scrutimy or at the post-budget stage. This limit
was stated to have been fixed in July, 1980. In view of the subsequgnt
escalations in project costs, the Committee feel that the Iimit fixed in
July, 1980 merits an upward revision.



CHAPTER 11
EXECUTION OF PROJECTS

A. Plan Allocations and Expenditure on Communication and Air
Traffic Control and Safety Services

3.1 The foliowing information has been given by the Ministry
in regard to the Plan allocations, Revised Estimates and Actuals
for the period 1974—82 in respect of Aeronautical Communication
Services and Air Traffic Control and Safety Services: — ‘

-

(in crores)

4

- Bl et P ——

1974—78 1978—80 1980—82

Plan Reviscd Actuzl Plan Rev.  Act- Plan Rev. Actual
Alio- Esti- Expen- Allo- Est. ual  Allo- Est. Exp.
cation. mates. diture cation. Exp. cation

Aecronautical 23.28 16.283 12.54 1530 8.48 4.63 16.35 11.12 g9.45
communication
SCrvices.

Air Traffic Gon- 6 8y 5.85 2.84 9.76 5.68 3.92 9.47 7.38 6.1g
trol & Sifety

S=rvices

3.2 The above statement reveals that it has not been possible
for the D.G.C.A. to provide Aeronautical Communication Services
and Air Traffic Control and Safety Services as planned. During
the 8 years (1974-75 to 1981-82), out of a total Plan allocations of
Rs. 55.02 crores for the communication services; only Rs. 26.62
crores could be spent. Similarly, during this period, out of a total
Plan allocation of Rs. 26.12 crores for the Traffic Control and Safety
Services only Rs, 12.89 crores could be spent. The shortfall has
been more than 50 per cent. Some of the reasons for the huge
shortfall in expenditure have been stated to be as follows:

(i) Delay in indigenous development of Crash Fire Tenders;

(ii) Delay in acceptance of imported Crash Fire Tenders due
to commercial/technical reasons;

(iii) Delay in Fabrication of Water Bowzers;
13
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(iv) Delay in submission/processing of- proposals within the
Department in the absence of adequate infrastructure in
the Direciorate of Communication (Planning) ;

v) Non-receipt of imported X-Ray Baggage Inspection
Units; and

(vi) Delay in execution of civil and technical/electrical works
by CPWD;

3.3 The Secretary (Civil Aviation) stated during evidence that
the shortfall in expenditure was on account of delayed supplies by
indigenous manufacturers viz. The Electronics Corporation of
India, Hyderabad; Bharat Electronics Corporation Ltd., Bangalore;

and Gujarat Communication Electronics Ltd. all public sector
undertakings. :

3.4 According to him “there are certain factors which are com-

pletely bevond our (Ministry’s) control, which militate against our
plan targets”.

3.5 In this connection, the Secretary (Civil Aviation) men:.ioned
to the Committee that he had written a letier to the Secretary,
Department of Electronics on 23-3-1983 giving his views on the
problems of improving the quality of indigenous equipmen; and
also its delivery in time, so that the funds allocated tq the DGCA
were properly and fully utilised

3.6 Asked to state the percentage of utilisation of allocated funds
under the above heads in each of the past 10 years, the representa-
tive of the Ministry indicated the percentage of utilisation as follows:—

o

1974-75 . . . . . . . . . . 48.68%
1975-76 . . . . . . . . . . . . . 59-21%
1976-77 . . . . . . . . . . . . . 82.67%
19777 . . . . . . . . a26.a5%
1978-79 . . . . . . . . . . . 91.21%
1979-80 . . . . . . . . 36.21%
1gho-81 .- . . . . . . . . - 51.08%
193182 . . . . . . . . . . . 68.519%

1982-8 . . . 73.80%
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Expenditure Control

3.7 It has been stated in the Preliminary Material that “the
progress of implementation of projects/schemes and the expendi-
ture incurred on them are closely monitored by the Minisiry
through periodical expenditure control and quarterly reviews in
respect of Plan schemes and appropriate corrective action initiated
wherever necessary”. However, during the last five years under
the major head “§36—Capital Outlay on Civil Aviation” sizeable
shortfalls in expenditure have taken place even as against revised
estimates on account of non-receipt of equipment. Finding the exist-
ing system of expenditure control and for taking corrective action
-either inadequate or not being worked properly both at the level
of the Ministry as well as the Organisatiop of DGCA, the Com-

mittee asked the Secretary, Civil Aviation to give his opinion im
the ma:ter, the witness stated:

“There have been slippages, which have been very very sub-
stantial. There have been number of factors, both inter-
nal and external, which have contributed to these. I
do not wish to give any alibi to this Committee. I defi-
"*  nitely feel that in the DGCA and in the Ministry the
project monitoring was not upto the mark. When I say
= that, I mean that when a project had been approved,
™ thereafter, how its implementation was supervised whethey
an order for equipments had been placed, there was no
such thing or it was very little. The levels at which it
would be periodically reviewed and monitored, to see
that progress has been made, I have not been able to find
much evidence of that. Often the time frame within
which the project was to be implemented, I do not think
it was determined accurately or with any realism. Thege
are some of the short-comings which are of my Depart-
ment, which are of my Ministry”.
3.8 The witness added:

13 | SR

- ’

“Substantial amount of money could not be spent becai_‘.e,
' the equipment which we wanted for commumc&tlons

for navigation and otherwise was not given m_ tim- by
the indigenous manufacturers. . -

&

I feel that if the DGCA and the Mmlstty have chased up the

orders and identified the delivery dates, these delays
could have been reduced. I do not blame the manufac-

turers alone. It was our duty to carrv out stage inspection
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to see how they are progressing and bring them to the
notice of the appropriate authority. I do not think this
was done seriously. ... :

We have also introduced a system by which it will be moni-
tored. There are certain minor projects and some
major projects. The projects of the value of Rs. 1 crore
and above are major projects, Those whp are in-
charge are expected to go into the details: which critical
part of the work is being delayed, which is behind the
target date, what attempt is being made to expedite them
and so on. ... to keep a tight control on the :xpenditure,
after placement of order for all major items, there should
be monthly review of the progress and of the work being
unllertaken® In addition, the DGCA could 10 y good
amount of inspection to ascertain all the progress that is
taking place as to whether the production has started and
also thereafter, a review is to be taken monthly by the
DGCA himself, by the Joint Secretary in the Ministry
once in two months, and by myself once in a quarter.
We have started this system.”

3.9 According to Secretary (Civil Aviation) this system was intro-
duced “four months” back only.

3.10 Asked whether penalty clause or risk purchase clause was
included in the agreements, the witness stated “it should be ther:".
The witness added, I have passed orders that in the future contracts
stringent guarantee and delivery performance should be built in.
Personally, T think something more than this needs to be done”.

3.11 The Ministry subsequently through a written note informed

the Committee that recognising, the importance of ensuring that the
funds allocated for upgrading the communication and safety equip-
g et in the Directorate are utilised to the maximum extent, and based
on be past experience in this regard, a numbcr. of corrective measures
have e 'her been initiated or are under consideration. These have
been sum"ned up below:

(a) Mayor items of equipment required at éiﬂerem airports in
the oountry have been identified and in respect of those
items where there have been slippages in delivery, the
question O expediting the deliveries has been taken up.
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at the level of the Secretaries and the Ministers, with the
Adnums{:rative Ministries of the Public Sector Undertak-
ings concerned.

(b) A system of stage inspection of equipment on order is
proposed to be introduced so that prompt corrective action
can be taken by the suppliers/manufacturers in cases of

slippages.

(c) Apart from the quarterly review of the progress of expen-
diture on Plan schemes, & system of review every month
by the Director General of Civil Aviation and the con-
cerned Director in the Ministry, every two months by the
Joint Secretary, and every quarter by the Secretary has
also been introduced.

(d) The monitoring systems have also been strengthened by the
introduction of PERT and BAR charts and of periodical
inspections by the officers of the concerned Directorates
and of the Ministry.

(e) The penalty clauses incorporaked in the contracts for
delayed deliveries are proposed to be invoked more fre-
quently so as to serve as a deterrent.

3.12 Asked as to the extent to which the relevant services have
suffered and air traffic exposed to risk on account of delays. the repre-

sentative of the Ministry stated:

“Because of the fact that we had out-moded equipment, on
that account, we have not been exposed to risk excepting
that we have not been able to completely equip our
airports with more solid-state equipment”.

3.13 The Secretary, Civil Aviation added:

“It is very difficult to quantify that. We definitely know that
the operations would have been better and smo.othes.
Perhaps, the pilots would not have had such a .dlfﬁc‘u.t
time also. The very fact that we want to instal this equip-
ment is to reduce the risk. That is why we are doing it.
If there was no risk, then there would be no ne_e(! to
instal the equipment. We are onlv doing it to minimise
the risk. Tt is very difficult 1o quantify the risk.”
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Development of Communication and Air Traffic Control
Services

3..14 It has been stated in a memorandum from a non-official
organisation that:—

and Safety

“....the air traffic services/communication facilities in India
are in dire and urgent need of a thorough overhaul. TFor
this purpose, we feel that all the projects and budgets
prepared by the DGCA for installgion of ATS/COM
equipments should be sanctioned by Government on prio-
rity basis and executed most expeditiously”,

3.15 Asked to give his views in the matter,
Aviation stated in evidence that:—

“At present, there are about 87 airports  with the DGCA.
Regular operations are conducted through 45 airports.
The minimum requirements of communication aids for
orderly and s#e conduct of air operations are VHF, air
to ground communication channel, High frequency point
to point radio telephone channel and NDP. These equip-
ments exist on all the 45 operating airports. As I have
submitted before the Committee that in view of the in-
crease in the intensity of operations and in view of the
type of aircrafts which have been inducted into the v--
ous Airlines, we looked into 20 air-fields where the opera-

tions @e of intense nature and we are intending to up-
grade them.

Secretary, Civil

I would also like to refer briefly to what extent the radio navi-
gation aids and radars have been augmented in the last
five years, from 1978 onwards. In 1978, there were 29
VORs. Today, we have 34™.

3.16 Subsequently in a written note, the Ministry have stated that
the Civil Aviation Department is quite conscious of the substantial
shortfall in the expenditure on Aeronautical Communication and Air
Traffic Control and Safety Services during the period 1974—82.
Having regard to the urgent need for upgrading the existing air traffic
services/communication facilities, the Department is making concerted
efforts to upgrade the facilities and is endeavouring 1o ensure tha" f‘he
schemes for the installation of such facilities are sanctioned on rrinmtv
basis and executed most expeditiously.

3.17 The Ministry have also informed that development ‘of Aer?-
nautical Communication Service in respect of 20 important airports s
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estimated to cost Rs. 80 crores in addition (0 the expenditure being
incurred during the Five Year Plan period (1980-85) towards this aim.
The details of the equipment to be procured in addition to those being
procured during the current (1980-85) plan period for the develop-

ment of 20 airports are as follows:—

SEE 4

~1

10.

11.

12.

13.

—— e -

Num - of Equipm~at

Quaatity E.im-tcd

citin

i khs

Remarks

Air Rout.

R d:ur (ASR)

S wveili:nce

2
ARSR Upd-t'm nt 3
Airp.rt Sav.illiace Radar 2
Instrument Lancii g System -

(1LS) 12
Te mi ..l VOR (TVOR) . 1
Doppl~r VOR (DVOR) 1
Dis*ance. Measu-ing Eq up-

m=ant (DME) . 4
Very  High  Frequency
Direction Fi id~r (VHE DF) I
Non-Direc 112l Be2cog(NDB) 2
Extendcd  Rang:  Vury

High F -~qucncy Air-
G.ound Urammenication (ER
VHF) . 3
Automaitic Terminal Infor-
mation S rvice . 3
Artomtic Mreag: Switching
System (AMSS) 3
S$)» ~chi Record ¢ 2

Tot:l

——— - m—- - ——— ——— —— —

3 18 'n-e Committee note that there has been heavy short-fall im

2400 0o Trivandrum, Ahmedabad.

2100 ¢> Calcuttz, Dclhi,
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1250 oo Bombay (2), Dzlhi (2) M:dras,

Ranchl,
ritsar,

10.00 Bomb:zy
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20.00 Ranchi

20.60 Bomb:y, Madras.
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15.00 Deihi, Guilcutta.

8000.00
likhs

the utilisation of Plan Funds during the period 1974-82. Out of the
total allocation of Rs. 55.02 crores for communication services, only
Rs. 26.62 crores could be spent during the period. Similarly, out of
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the total allocation of Rs. 26.12 crores for the Traffic Contro

Safty Services only Rs. 12.89 crores conid be spent. Thesl:orgl‘:
h.&beenmorethanSO%,andsomeofthemsonswerestatedtobe
Sl) delay in indigenous development of Crash Fire Tenders; (ii) delay
n acfeptmce of imported Crash Fire Tenders due to commercial/
tec!n.ncal reasons: (iii) delay in submission/processing of proposals
Vf'ihmtheDepanmemindxeabﬂmceofadeqnateinhastmcture;and
(iv) delay in execution of civil and technical/electrical works by CPWD.

.3.19 Secretary (Civil Aviation) during evidence laid the blame for
the shortfall in expenditure partly on the Department of Electron’cr
and the Public Undertakings under that Department on whom orde:s
were placed for certain equipment and on the Central PWD which
according to him, was responsible for delay in execution of certain
civil and technical/electrical works. He, however, admitted the absence
of adequate system of monitoring and stage inspection within the
Departinent for identifying the delivery dates and chasing up the
orders placed. This is highly regrettable

320 The Committee have been informed thag recognising the
importance of ensuring that the funds allocated are utilised to the
maximum extent, based on the past experience, a number of corrective
measures as detailed below have been init'ated or are under considera-

tion in the Ministry:—

(a) Major items of equipment required at different airports in
the country have been identified and in respect of those
items where there have been slippages in delivery, the
question of expediting the deliveries has been taken up,
at the level of the Secretaries and the Ministers, with the
administrative Ministries of the Public Sector Undertak-

ings concerned.

() A system of stape inspection of equipment on order is pro-
posed to be introduced so that prompt corrective action
can be taken by the suppliers/manufacturers in cases of
slippages.

(c) Apart from the quarterly review of the progress of expen-
diture on Plan schemes, a system of review every month
by the Director General of Civil Aviation and the concem-
ed Director in the Ministry, every two months by the
Joint Secretary. and everv quarter by the Secretary has
also been imtroduced.
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(d) The monitoring system have also been ‘strengtivened by
the introduction of PERT and BAR charts and of periodi-
cal inspection by the office of the concerned Directo-
rates and of the Ministry.

(¢) The penalty clauses incorporated in the contracts for
delayed deliveries are proopsed to be invoked more fre-
quently soas to serve as a deterrent.

3.21 The Committee hope that these steps will have the desired
cffect and avoid future, slippagés, in the achievement of physical and
financial targets. The Committee further desire that the micro plan-
ning machinery should also be strengthersd,

3.22 The Committee note the categorical assurance of the repre-
sentative of the Ministry that by the delay in replacement of outmoded
equipment “we have not been exposed to risk except that we have not
been abl;: to completely equip ourselves with more solid-state equip-
ment”, However, this is tempered by the admission of the Secretary
(Civil Aviation) during evidence before the Committee that “the very
fact that we want to instal this equipment is to reduce the risk. If
‘there was no risk, then there would be no reed to instal the equipment”.
The Committee have subsequently been informed by the Department
that “having regard to the urgent need for upgrading the existing air
travel services/communication facilities, the Department i making
concerted effort to upgrade the facilities and is endeavouring to ensure
‘that the scheme for installation of such facilities are sanctioned on
priority basis and executed most expeditiously”. In this connection a
programme of modernisation of aeronautical communication services
in respect of 20 important air ports costing an estimated Rs. 80 crores
has been drawn up. This would be in addition to the expenditure
being incurred during the period 1980-85. The Committee expect
the Ministry te pay special attention to improvement in and modernisa-
tion of communication and traffic contro] and saftv equipment at the
airports so that air travel is no longer a safety hazard.

B. . Instrument Landing System

'3.23 In regard to the scheme of “provision of instrument landing
system (Reciprocal) at Delhi, Bombay and Calcutta Airports’,
costing Rs. 121 lakhs which was to be completed in 1978, it has been
stated that “though the equipment was received in 1978. Bombayv
and Delhi 2quipments were diverted to Hyderabad and Trivandrum
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respectively to meet the operational needs.....Due to delay in land

acquisition, Calcutta equipment has not been in position (expected
to be commissioned in 1983).”

3.24 Enquired as to when were the instruments meant for Delhi
ang Bombay received and when were they diverted to Hyderabad
and Trivandrum, the Secretary (Civil Aviation) stated in his evi-
dence that “the instrument landing system, meant for reciproced
runway at Delhi and Bombay were received in January, 1978. The
ILS for Delhi was diverted to Trivandrum in September, 1979. The
glide. path component of the ILS at Bombay port was diverted to
Hyderabad in Nevember, 1979. The ILS consisted of four compo-
nents the glide path, the localiser, the middle marker and the outer
marker. So, these four components are never kept in one place.
They have four different locations. The outer marker is placed
four kilometres away from the threshold of the runway.”

3.25. Giving the reasons for non-installation of ILS at Delhi
the witness added: —

“The background is like this. After the unfortunate crash.
in which Mr. Kumaramangalam died, the Civil Aviation
Deptt. started doing some exercise to see how to prevent
such sccidents. One of the decisions was that they should
have a reciprocal landing system which only means that
you can land from either side of the field. You can have
a reciprocal landing system by which you can land in one
direction and if there is any difficulty in that direction,
you can land on the other side. Immediately they placed
the order for this. But having placed the orders nobody
bothered to see whether it is possible to instal them. In
the Delhi airport there is a road running very close to the
runway. So, it is not even feasible to instal that unless
the runway gets shifted. So there was no use. The only
alternative was to keep it in stock or have it installed
somewhere, where it will have some utility.”

3.26. Pointing out that an amount of Rs. 121 lakhs was spent on
the ILS equipments, which remained idle, and had to be shifted
to other places, the Committee desired to know whether any res-
ponsgibility had been fixed for authorisation of its purchase without
any feasibility report. The witness stated that “this equipment was
purchased as a result of the inquiry made by the Khosla Commit-

tee.” The witness admitted that “there was no feasibility report’
prepared for installation of this equipment.”



23

3.27 The Committee find that Instrament Lacding System (Reci-
procal) procured for installation a¢ Delhi, Bombay and Calcutta Air-
. ports at a cost of Rs. 1.21 crores could not be installed at these Air-
ports for various reasons. The equipments meant for installation at
D.elhi and Bombay, which were received in January 1978, were
diverted to Trivandrum and Hyderabad in September and November,
1979 respectively. The Committee were informed during evidence
that after the equipments for Delhi and Bombay were received, it was
found that it was not feasible to install the equipments at these Air-
poriss. It was admitted before the Committee by the Secretary (Civil
Aviation; thai “there was no feasibility report prepared for installation
of this equipment” and that “having placed the orders, nobody bothered
to see whether it is possible to install them.” The Committee deplore
the lapse on the part of the authorities who gave a “go ahead” for the
purchase of the equipment in that they did not bother to ascertain
beforehand whether thé installation of such equipmen¢ at the Dehhi and
Bombay Airports was feasible or not. The Committee would like a

thorough investigation to be made in the matter and action taken
against those found negligent.

3.28 For the future the Committee would like the Ministry to
issue strict instructions that orders for new equipment system should
not be placed unless a proper feasibility report is prepared before hand
a»d got approved at the appropriate level.

3.29 As for the equipment meant for Calcutta Airport, the Com-
mittee find that despite a lapse of several years since the acquisition of
the Instrument Landing System, it was expected to be commissioned
only in 1983. The reason indicated is “delay in acquisition of land”.
This action shows lack of advance planning and coordination with the

State Government, on the part of the DGCA, which the Committee
would like the Ministry to look into.

3.30 The Committee would like to be assured that the Instrument
Landing System has been installed and is now operational gt Trivan-
drum, Hyderabad and Calcutta Airports.

C. Installation of Approach Lights

331. From ihe information furnished to the Committee by the
Ministry it is seen that installation of approach lights at 12 statjons
was planned at a cost of Rs. 114 lakhs, but lights could be provided
at 3 stations only by 1920-81. The slippage in providing lights at
other stations is stated to be due to delay in acquisition of land,
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3.32 Explaining the difficulties in acquiring land, Secretary,
Civil Aviation stated:—

“In the Sixth Five Year Plan period, we had planned that
we would set up lights at 12 stations and where the State
Government have been more enthusiastic and keen about
it, we have been able to get the land and where the State
Govts. have not been fully involved, there are difficulties.
We have been able to instal these approach lights at three
stations so far namely, Nagpur, Udaipur and Jaipur. We
deferred the work at nine’ stations.”

3.33 The Committee are distressed to find thas approach .lights
could mot be installed at 9 airports as planned for during the 6th Five
Year Plan period on account of non-requisitioning of land by State
Govermments. This reflects complete absence of coordination between
the DGCA and the State Governments concerned. The Committee are
umsble to appreciate as to how the projects were approved and funds
allocated theretior without DGCA assuring itself beforehand that the
land will be available to execute the projects. The Committee would
like the Ministry to review the system of approval of projects and
allotment of funds to take steps to avold such situations in future.

D. New Airpoits
(i) Aerodromes and Air Routes Services Projects

3.34 According to the information furnished to the Committee
by the Ministry, out of 37 Aerodromes where major projects have
been undertzken under the heading “Aerodromes and Air Routes
Services (Works at Aerodromes)”, projects at nine Aerodromes viz.
Ahmedabad: Agartala; Bhopal; Gauhati; Jammu; Kanpur; Mohan-
bari; Patna and Trivandrum have been or are likely to be delayed.

3.35 When asked about the reasond for delay or non-completion
of projects in scheduled time, the Secretary, Civil Aviation stated

in evidence that: —

“Out of the nine projects, six were completed in time and
others were completed before time. For the six projects,
there is no cost overrun, There are only three cases
where we had enormous delays. Cost over-runs are in-
volved. These three are Agartala, Gauhati and Mohanbari.
All the three airports projects are in the Eastern area and
there have been various reasons for del#ys including
labour availability, the material availibility, abandoning
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the contracts leaving action to be taken up by daother
contractor. ... .. In these three cases there have been cost
over-runs and there have been abnormal delays. Agar-
tala will be completed by the middle of next year.
Gauhati has already been completed. Moharbari is still
in a difficult stage. After the contract was awarded to-
a particular contractor on the basis of his own quotation,
he demanded 35 per cent increase. So we had to go for-
re-tendering, and the contract has been awarded recently.
We have to see how things move.”

3.36 It has been suggested in several memoranda submitted to
the Committee that in view of the delays in the execution of civil
aviation works by the CPWD, arrangement should be made where-
by the officers of the CPWD worked under the DGCA/M:nistry of
Civil Aviation. Asked to give his reactions to the above suggestion,
Secretary, Civil Aviation stated in evidence:—

“To my mind, this is likely to create more problems, because
it would mean another large organisation. DGCA is
already there. What is required is a close and systematic
monitoring of projects under implementation, which we
have been doing and we have seen that the results are
much better.”

337 Asked whether the existing arrangement of getting the-
Works executed through CPWD was satisfactory, the witness stated:

“there was considerable room for improvement in the qualitv
of work. The quality is not as good as one would like:
it to be.”

3.38 The Committee observe from the material furnished to them
that out of 37 Aerodromes where major projects have been taken up
under “Aerodhomes and Air Routes Services (Works at Aerodromes)”,
projects at nine Aerodromes viz. Ahmedabad, Ay airtala, Bhopal,
Gauhati, Jammu, Kanpur, Mohanbari, Patna and Trivandrum have
been or are likely to be delayed. Howgever, during evidence the Com-
mittee was informed by the Secretary, Civil Aviation that out of nine
projects, there are only three cases where there had heen enormous
delays. These three Airports are Agartala, Gauhati and Mohanbari.
The delay is attributed to various reasons, such as non-availability of
Iabour and material and abandonment of contracts. This has involv-
ed cost over-runs also. The Committee were assured that works at
Gauhati have been completed, those at Agartala would be completed
by the middie of 1984, but Mohanbari is still in a difficult stage, as
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the contractor, to whom the contract was awarded demanded 35 per
cent increase, and this involved calling of fresh ienders. The Com-
mittee learn that the contract has been awarded recently. The Com-
mittee are displeased at considerable delays in the execution of civil
and electrical works at some of the Air Terminals leading to substantia)
cost escalation. 1hey have elsewhere in the report recommended the
setting up for effective monitoring mechanism and follow up system
to watch the progress of various projects under execution, They hope
that the works at Agartala airport would now be completed as per
revised schedule, and similarly the work at Mohanbari, for which a

fresh contract has been negotiated, would also be completed according
to the terms of the contract.

3.39 Delay in execution of aviation works by the C."W.D, has
been brought to the notice of the Committee, and it has been suggest-
ed that the Officers of the CPWD should work under the DGCA or
the Ministry of Civil Aviation. Though the Secretary, (Civil Aviation)
did not favour this proposal because in his opinion this was likely to
create more problems and would need the creation of another large
organisation, he admitted that in the existing system “there was consi-
derable room for improvement in the quality of work and that the
qnahtyisnotmgoodasonewonldmeittobe” Keeping in view
the delays in execution of works by CPWD and its poor quslity, the
Committee would like the Ministry of Tourism and Civil Aviation to
examine whether there could be any better alternative to the existing
system of execution of their civil and electrical works throuzh C.P.W.D.

(ii) Airport at Simla

3.40 During the course of evidence of the repres»ntatives of
the Ministrv of Civil Aviation, the Committee specifically enquir-
ed as to when the Airpor: at Simla will become operational, the
Secretary. Civil Aviation stated “Simla airport is a complicated
matter.”

341 The witness further stated that:—

“There is no possibility of this airport becoming commedcial.
The State Goveinment had invested some money in
levelling some land for the purposes of building a run-
way. They have spant about Rs. 85,00,000. They came
up with the proposal that this money should be re-
imbursed to them and we should build an airport there.
The Chief Secretary of the State had a discussion with
me. 1 told him that this project is not included in any
of the plans that if the Himachal Pradesh Govt. agrees
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to level the land and hand it over to us, we will build a
run-way there but we told them not to ask for reimbur-
sement of this land. It was then agreed formally bet-
ween me and the Chief Secretary that they will do the
Jevelling and will not ask for reimbursement. In the
meanwhile, the government changed and the same point
is being agitatea again though a clear-out agreement is
that they will invest in the levelling of land. In the
meanwhile I have had a project report made, and we
intend to build an airport there but not on a grand scale
because, the number of operations will be very few due
to weather conditions, due to the clouds and mist and
so on. They have to acquire some more land also. So
once they hand over the land to us, we will build the
run-way and a small building and operate with a small

aircraft. To give a time-schedule for this would not
be correct . .

‘We will be spending about Rs, 50 lakhs to Rs. 60 lakhs in
building the run-way because it is going to be a small
airport with a small aircraft operating-possibility Dormer
aircraft with about 20 seats only. After the traffic builds
up we can change the aircraft, Apart from this, we
will be spending about Rs. 2.5 crores on aircraft and
then some amount on equipment also.”

3.42 Enquired specifically as to when would it be possible to
'start operating the Simla airport, Secretary, Civil Aviation stated
“within a year of the land being handed over to us, it could be
done. If they could expedite the land acquisition, then we will
do our best. I cannot give a commitment, but I will look into it.”

3.43 Th: Committee were informed by the Secretary (Civil
Aviation) during evidence that at some stage in the recent past it was
agreed betwen the Chief Secretary to the Government of Himachal
Pradesh and the Secretary (Civil Aviation) that the State Government
would make available levelled land to the Central Governm,>nt and
the Central Govermnent will provide a runway and arrange for air
services to and from Simla. The Committee wer~ also informed that
the State Government has already spent a sum nf Rs. 85 lakhs on
levelling of the land for the purpose. They note the assurance given
to them by the Secretary (Civil Aviation) that the Simls Airport will
‘be operational “within a year of the land being handed over” to th2
Central Govenment. The Committee are anxious that Simla Airport
should become operational soon. The Committee would therefore
like the Department of Civil Aviation and the State Government to
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work in concert and see that the proposed Simila Airport on which a
snbmnﬁal amount -of .money has aleady been spent by the State:
Government, becomes operational within a year., =

(iii) Airports in Andhra Pradesh

344 The Committee enquired of the Secreia’ry, Civil Aviation,.
ihe position in regard to building of more aerodromes in Andhra
. Pradesh. In this connection, the Committee pointed out that
Government had announced in Parliament that services would
operate from about 5 or 6 places in Andhra Pradesh, but the Min-
isiry had limited this only to two places so far. Asked for the-
reasons therefor, the Secretary replied: —

“For that purpose, we have constituted a Committee under
the Chairmanship of Shri Billimoria. We are awaiting
their report. We have constituted the Committee about
six weeks back. Most of the work has been done.
Earlier also, when we started a number of of services, a
number of routes had to be closed down because those

were losing propositions. Sometimes the crew was
more than the passengers. There is hardly any passen-
ger traffic. Therefore, we thought it was better to have
a closer survey and lay down certain criteria for open-
ing new routes.”

3.45 Pointing out that a super thermal power project a fertili-
ser factory, Singareni colliery, a number of cement factories and
other industries had come up in Andhry Pradesh, particularly in
Karimnagar district, and there were no railway facilities. The
Committee asked the Secretary, Civil Aviation if more aerodromes:
could be estalished in that state. He replied: '

“We will have a look at this suggestion.”

3.46 The Committee note that a Committee hag been set up
recently nunder the Chairmunship of Shri Billimoria which will report
inter alia on the criteria to be adopted for opening up new air rowss
and services. They would however, like the Departrrent of Civil
Aviation to bear in mind the massive industrial developments taking
place in certain areas of the country, necessitating the air linkage of
such areas with other commcrcial and trade cenfres. Omne such area
that the Committee would like to point out is the Karimnagar Dis-
trict of Andhra Pradesh. Fertber an airport at Calicut, Kerala, is
justified on a variety of grounds. The Committee hope that in decid-
ing new air routes and services the need of sach areas will receive
due afintion. :
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F. Ehcrdacﬁmeni on Aitpb,rt_ Land

3.47 Regarding the Kota Airport, the Committee brought to the
notice of the Civil Aviation Secretary, the following complaint re-
ceived by them:— ‘

“The area under Kota airport is said to be nearly 500 bighas
while the area of land which is in their possession is
only 260 bighas, i.e. more or less, 50 per cent. The rest
of the land is being trespassed by some private contractors
with the connivance of the person who is in-charge of
the airport. Some private contractors have been allowed
to dig earth from that area and he is charging money.
On the other side,-. . . some cottage has been construct-
ed. There is a big encroachment on that area. Some-
body has been sent there for an eriquiry. But he has
only completed some formalities, nothing else.”

3.48 The Secretary assured the Committes that he would send
somebody there. Subsequently in a written note the Ministry
have informed that an enquiry was conducted on 30th October,
1983 to ascertain the alleged encroachment and trespassing on
the Civil Aviation Department land at Kota airport. The report of
the Enquiry Officer reveals the following:—

(1) The barbed fencing at Kota aerodrome has been found
broken at many places. This may be the result of efforts
of un-authorised persons and stray cattle to enter into
the Civil Aviation Department area.

(2) Due to the broken condition of the fencing, the aero-
drome boundary is not effectively demarcated. Two
kucha houses have been found near the boundary. It
could not be established whether these houses were
built on the Civil Aviation Department land or outside.
However, the matter has been referred to the CPWD
for verification of the ownership of the land in question,
in consultation with the Local Revenue Authorities.

(3) The theft and removal of the barbed wire has been
established. The ‘Officer-in-charge, Aerodrome, Kota had
duly lodged a complaint with the Police.

o-.(4) Digging and removal of earth from the aerodrome land
has been established. The involvment of the Aerc-
drome Assistant in this affair could not be positively
established.
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(5) The complaint about misuse of the Government trans-
port has been investigated From the entrdes in the
vehicle log book, it is found that frequent movements
have been recorded for runway inspection and cattle
chasing which appeared to be on the higher side in com-

parison to the actual aircraft movements, The matter is
being pursued further.

3.49 The above findings of the Enquiry report have been
examined in the DGCA headquarters and necessary remedial ac-
tion has since been initiated, which includes the following:—

(a) Vigorous follow up action with local Police and Revenue
Authorities to stop encroachment,

(b) Strict control on use of transport.

(c) Proper fencing of the DGCA land at Ko'a airport.’

3.50 The Committee are surprised that large scale encroachment
and trespass on land in the possession of the DGCA at Kota Airport
escaped notice of the Officers on the : pot and it was only after the
Committee pointed out the fact to the Secretary (Civil Aviation) dur-
ing evidence on 17-10-83 that a team despatched to inquire into the
matter confirmed at and thereafter steps were initiated to meet the
problem. The Committee fear that such ercroachments .und tres-
passing may be there on land meant for other Airports also, of which
DGCA may not be aware. The Committee desire that immediate
instructions should be issued to the Airport Mama—~r</officers to inake
a survey of the lands in the possession of the DGCA and to certify
that it is completely free from anv kind of cncroachment ond/or
trespassing. The Committee would await the defails of >nocd2h-
ment, if any. It should be clearly enjoined upon them that it is their
nersonal r@onsnbihtytosq-thataﬂhndc in the possession .f the
DGCA under their charge remains free from such encroachments and
trespass and i # does take place under circumstances hevoad their
control, suitable acticn for getting it vacated should be taken by them
immediately under intimation to the DGCA.

3.51 In regard to the encroachment and trespass on land in the
possession of DGCA for Kota Airport, the Committee would like the
Ministry to fix responsibility for inaction on the part of the Alrport
Memager and others even fhough the encroachment and trespass

the land
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F. Infrestructural facilit‘es at airports

{i) General

3.52 Pointing out inadequacies of the existing facilities at the
airports, a non-official memorandum to the Committee observes: —

“Even though a very large volume of traffic is being carried
through these airports by the main users, Indian Air-
lines, these places are stil woefully lacking in technical

services, equipment, passenger amenities and even ter-
minal buildings at some of the airports.”

3.53 Asked to give his comments on the above observation, the
Secretary (Civil Aviation) stated during evidence:—

“T would like to take you back to 1973. I can at best indicate,
on the basis of figures, what was the infra-structure then
on the ground and what it is now to-day. From the
point of view, of equipment, in 1973 we had 42 crash-fire
tenders in the entire country. In 1983 we have 103.
Similarly, water bowzers we now have 13, High chemi-
‘cal tenders, there were 4; now we have 19. Repid inter-
vention vehicles, which can reach an aircraft in case of
fire within a few seconds, there was none; we are now
planning to have 24 by next year.”

3.54 When asked about the number of airports where night
landing facililies were available, the witness submitted: —

“Actually, the infrastructural facilities have been improved
over the years. For instance there are only three aero-
dromes on which there were the approach lighting sys-
tems. We have been able to instal visual approach
slope indicator system on 17,

The number of aerodromes with run-way light installations
is 25.”

3.55 Keeping in view the sophisticated aircraft in operation, the
Committee asked the witness if these facilities weré not a must.
the witness stated that “we have finished this exercise for atleast
twenty airports.”

356 The witness further informed the Committee that the
following facilities are necessary at aerodromes for safe flying of
aéroplanes: —



32

1. Very high frequency, air-ground communication channel
so the Air Traffic Controller and the Pilot" can ' Sustain
communication; o

2. Facility—high frequency Controller Communication Chan-
.nel.—it could bé an aerial chamhnel or l‘i'x)e-,,l\_\ixiié'v"cﬁannel
which is. hired from the P & T Department.

3.57 When asked by the Committee as to haw did the essential
requirements to support air operations 'a‘vailaiblé at, Indian Airpor:s
compare with those available in most of the advanced - countries,
the witness replied: B - o

“In respect of about 25 aerodromes where we have provided
run-way lighting system, we have been able to _provide
visual aids only at 17 aerodromes. To that extent, we are
slightly lagging behind. It is our plan to provide visual
aids progressively at all airports particularly where jet
aircrafts operate so that they could be brought to the
requirements of international standard.”

3.58 Expressing their concern about the lack of facilities avail-
able at Indian airports, the Committee asked the witness the
reasons as to why it could not be provided earlier, The witness
responded: —

“What had not been done in 30 years had ’fo be done in 1980
and 1981. Till 1980 the facilities which were not there,
had to be stepped up or improved . . .

We have trebbled the facilities like very high frequency
measuring equipment, frequency landing system. ALS.
ASR ASSR, PAR etc.”

359 The witness further stated that “we have got seven

. systems of safety. We have provided all the seven systems of

safety. But-to-day the deficiency is only in communications, in
the man-power field.” ‘

(ii) Telecommunication System at Bombay
3.60 It has been pointed out in a memorandum to the Com.mi‘ttee
{hat on account of poor performence of our telecommunication
system, it was decided at the ICAO meeting held in Singapore in
January 1983 to by-pass India from shouldering any international
responsibility. '
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3.61 Asked to state as to. what :steps -had beentaken by the

Ministry toimprove the Aeronautica] Communication Service at
Bombay, the DGCA informed the Committee in ‘evidence - that “we
:had provided for it, but-unfortunately at that time -the mid-terin
_review was made-and the automatic message switching system was
dropped in 1975-76.” The DGCA also admitted that “Bypass (i.e.
ICAO's -decision) is a bad thing. It could-have been -avoided if
-automatic” message switching systém had been installed.®

3.62 The Committee pointed out that in respect of Aeronautical
Communicatian Service .as against a plan provision of Rs. 15.39
‘crores in the year 1975-80 the actual expenditure during the. period
was Rs. 4.63 crores and one of the seasons given was the delay in
submission and processing of proposals within the Department in
‘the absence of adequate infrastructure -in the - Directorate of Com-
munication " (Planning) )

3.63 Asked as to who was responsible for this, the DGCA stated
in evidence tha: the Planning Directorate was set up only in
1973. This has befn admitted.. For the lack .of planning . infras-
‘tructure, the blame could be attributed to both.”

The representative further clarified: —

"A recommendation was made in that (ICAO) meeteing that
pending the installation of Automatic Message Switching
Sys.ems at Bombay,. the exchange of messages between
the East and the West of the Indian sub Continent will
be handled-in a circuit between Bahrain and Singapore.”

3.64 Asked whether it was a fact that a proposal was made as
far back as. in 1975-76 for the introduction of this AMSS Circuit,
"but it was not accepted then, the representative of the D.G.C.A.
stated as follows:—

€4

. the proposal was made. I would not commit the date
but we did take the proposal to the Expenditure Sec-
i'etary where in the Planning Commission and tke Elec-
tronics Commission were also represented. We were very
keen to buy the equipment but we were told that no im-
port is permitted and that the Computer Corporation of
India, Bombay will procure this_equipment for us. We
were told that in 2 years’ time we will have the indi-
genous equipment but so far we have not even received
the quotations. We have the funds for constructing the
building for AMSS but we are not doing that. We are
utilising this fund elsewhere for the development of
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aviation Ikmowing fully well that this equipment will not
come s0 soon.”

3.65 Enquired specifically as to when the local manufacturer
“would be able to deliver the equipment, the representative added—

“So far the specifications are being charted out by the Com-
puters Corporation of India, Bombay, We have no hope
of getting the equipment in the near future. Even the
orders have not been placed. In the next 2-3 years, there
is no hope though the funds are available.”

3.66 The former Secretary added:—

“The point ICAO made is about switching system. On all
other fronts, we don’t have any deficniency, because we-
have satisfied the minimum requirements for naviga-
tional safety in regard to Communications, as required
by them.

-
Regarding switching system, there is a push button switch-
ing system with us. They said it should be made auto-

matic. In 1980—82 I was there, and I had included it in
the Plan. We are now processing their projects. I will
plead guilty to the fact that between 1972 and 1981, this
was not included. In 1981 when the new Plan was
formulated, we got it included.”

3.67 Asked whether it was not a serious lapse on DGCA’s part,
tfie witness admitted the same. He. however, submitted: —

“In fact, provision was accordingly made in the 5th Plan and
then without assigning any reason, this scheme was
dropped on the ground that some economy had to be
effected; the scheme was revived in the 6th Plan.”

(ii1) Procurement and use of Sophisticated Technical Equipment

3.68 It has been stated in the preliminary material furnished to
the Committee by the Ministry that “as far as the navigation faci-
lities are concerned, some of the equipment are old equipment, that
is with the tube technology. These are being replaced by the pro-
Fressive purchase of the new equipments or by the new generation
equipment . . .”

3.69 In reply to a question about the areas/regions in which the
equipments were old and obsolete but were still in use and the
steps taken to replace such equipments, the Ministry informed the
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Committee through the preliminary material that “the replace-
ment of obsolete equipment in the Aeronautical Communication
Organisation is a continuing process. Schemes are progressively
being drawn up under the successive 5 year Plany for the replace-
ment of old equipments which had outlived their utility.”

3.70 The Committee during .evidence enquired whether a con-
solidated survey had been made of the old equipment which need-
ed immediate replacement and if so, had any estimate been made
of the money required to replace this equipment by new generation
equipment to be procured locally or from abroad. The representa-
tive of the Ministry stated: —

“We make provision in the successive Five-Year Plans for
replacement of the obsolete equipment, In the 6th Plan,
we have made provision for replacement of two equip-
ments particularly, one is communication equipment and
the other is radio and navigational equipment, and we
have made provisions for Rs. 13.55 crores and Rs. 8.29°
crores respectively, and we have placed orders for Rs.
955 crores and Rs. '5.39 crores worth of equip-
ment fcr both these items. We hope to place orders for

the rest of the equipment during the currency of the
6.h Plan.”

3.71 When asked which were the airports where this problems
was acute, the witness replied “Bombay”,

3.72 Enquired as to whether it would be possible to replace all
the obsolete equipment during the 6th Plan, Secretary, Civil Avia-
tion replied: —

“Ny, Sir. In addition to this provision, I have strongly felt
the need for additional equipment to bring the airports
to a better standard of performance, and the equipments
for these airports have been identified. And for that I am
trying to convince the Planning Commission and tie
Finance Ministry to give me additional money. If my "
answer has to be in the affirmative, I would reuire
Rs. 120 crores more spread over a number of vears.”

3.73 The witness added: —

“We are operating about 37 airports in the country and I
thought it would be advisable keeping in view the re-
source constraints. to get about 20 modernised first and
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the balance 17 can do with lesser equipment. There are
about 17 runways in which operation is once a 'day on
_the average. They don’t require very high level of
- sophisticated equipment.” ‘ ‘

3.74 The Committee note the progress made during the last
three-four years in the procurement of fire fighting and emergency
equipment for the airports and also installation of “approach lighting
system” and “visual approach slope indicator system” at some of the
airports. They are, however, highly distressed to find thag the com-
munication and radio and navigationa] equipment at the airports is
very old and unreliable and therefore unsafe, particularly when majo-
rity of the operationally uctive airports handle fet aircrafts.” It is
ind2ed surprising that the Ministry of Civil Aviation was until very
recently oblivious fo the need of modemizing the facilities at the air-
ports and was moving in the matter, if at all, at a snail’s pace. The
Committee have been informed that in the 6th Five Year Plan period
equipments have been ordered for replacing some of the old and
unreliable equipmyents at some of the airports. The Committce
desire that all out efiort. should be made to acquir~ the equipment
ordered for at the earliest, whether by local procurement or by im-
ports, so that at least some of the sensitive airports are brought at
the level of high efficiency and air safety.

3.75 The Committee were informed by the Secretary (Civil
Aviation) during evidence that apart from the equipment that has
already been ordered for, he would require additional equipment to
bring the airports to a better standard of performanc~, which would
cost around Rs. 120 crores and that he was trving to convince the
PLinning Comnasssion and the Ministry of Finance of the need for the
allocation of funds to this extent. The Committee would like¢ to
emphasise that for operating the air services at optimum efficiency
and safety it is absolutely necessary to modernize the facilities at the
airports. Adequate funding for provision of sophisticated facilitics
at the airports to take on the type of aircrafts that have been acquir~d
and pressed into service is of utmost importance and should be pro-
vided for unhesitatingly.

3.76 It is disgraceful that International Civil Aviation Organisa-
tion (ICAQ); had recently tuken a decision to bvpass India for trans.
mission of air communication messages from West to East and vice
versa and that such messages are at present being handled through
a circuit between Beharain and Singapore. The reason for this deci-
sion of the ICAO is the absence of Automatic Message Switching
system (AMSS) at Bombav. The Committee a;- informed that AMSS
covld not be provided at Bombav because the Electronics Commission
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was opposed to the proposal for importing the equipment and sug-
gested that it could be manufactured by the Computor Corporation
of India. Whereas the estimates of the Electronics Commission was
that it would take the Corporation two years time. to manufacture
the equipment, the manufacturing proposal is even now stated to be
at the most elementary stage in the Computer Corporation of India.
Meanwhile, knowing fully well “that this equipment will not comg so
soon”, the Department of Civil Aviation have diverted elsewhére, the
funds earmarked for construction of building for housing the AMSS.
The representative of the DCCA has expressed the opmnon before the
Committee that he has “no hope of getting the equipment in the near
future.”  The Committee deplore the négative attituds over this matter
of the Depariment ~ of " Electronics/Electronics Commission. They
have been fnstrumental in blocking the import of a sophisticated
electronic equipment urgently required by the Department of Civil
Aviation an the plea that the Computer Corporation of India had
the capacity to manufacture such ,equipment and that it could be
manufactured in a coupic of vears’ time. Thev have, however, not
been able to prompt and direct the said Corporation so far to conceive
and dgesign the equipment and even offer quotations. The result is
that Civil Aviation Organisation of the country hag fallen in interna-
tional estimation and the blame for this must lie squarely on the
Department of Electronics/Electronics Commission The Committee
hope that in future the Electronics Commission/Department of Elec-
ronics waunld play a more positive role and onpo< imvort of an essen-
fia! electronic equipment enly when thev are sure that it could b-
designed and manufactured in the country within a determined time.
When a ccmmitment is msade about the supplv of an eqmpment it s
surely the reeponsibxhtv "of the Department of Electronics that the
commitment s fullv honoursd and for that purpose that Department
should have an effective monitoring system to watch progress in
designing and manufacture of equipment and its deliverv in due time,



CHAPTER IV '
AIR ACCIDENTS/INCIDENTS
A. Causes of Accideuts/Incidents

4.1 The Preliminary Material furnished to the Committee reveals
that during the period 1978—82 (up to 15-10-1982) as many as 93
accidents and 1666 incidents took place. Four of these accidents were
investigated by Courts of Inquiry appointed by the Government of
India under Rule 73 of Aircraft Rules, two by Committees of En-
quiry under Rule 74 of Aircraft Rules and the remaining by Inspec-
tors of Accidents under Rule 71 of the Aircraft Rules.

42 The Committee enquired whether any analysis had been made
of the causes of these accidents/incidents as reported by the
Commissions/Committees of Inquiry or by Inspectors of Accidents.
If so, how many of the accidents were due to (i) human failure
alone; (ii) failure of equipment alone; and (iii) both human and
equipment failure.

43 The Secretary Civil Aviation stated during evidence:

“an aralysis of the causes of accidents has been made and
major causes have also been identified. Various remedial
measures recommended by various enquiry officers have:
also been introduced. The major cause is, of course
human failure. Very often this cannot be related to
their training or that the pilots are not up to the mark.
The same pilot who perform excellently one day, may not
perform that way the other day. But unfortunately.
human failure is the major cause of accidents. To some
extent, the causes of accidents are also environmental.
In 1981-82, we had as many as 369 incidents of bird-hits.
These included military, civil and international aircrafts.
This requires better management of environments. Birds
are attracted to the locations near the airports.”

The witness further stated: “that if we see the break-up, we
find that roughly 50 per cent of these accidents are during
the training of the pilots, i-e. mainly by the trainee pilots,
who have not as yet acquired the licences. They can make-

38
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mistakes, because they are still learning. About 22 per
cent are in agricultural flying. Because of electrical wires
etc. these aircrafts fly very low. On our airlines carriers,
it is only 15 per cent. That also we have found that it
generally does not happen in a normal situation. It
happens in a compounded emergency, not one failure, but
two failures put. together. Under such conditions when
the emergencies are compounded, it is possible that some
human failure occurs.”

4.4 The witness explained that “accidents due to human failure
are 80 per cent in USA, 96 per cent in Australia and 45 in UK. In
comparison we do not fare badly.”

4.2 Pointing out that out of four accidents inquired into by
Courts of Enquiry, in two accidents that occurred near Bombay, the
common factor had been the human failure the Committee asked
the witness if it could be concluded that our Pilots and supporting
airport staff were not given the professional training of the highest
order. The Secretary, Civil Aviation stated:

“we have fine training centres at present where training is
going on. We may give decision now that we should have
one centre where we should have the equipment, infra-
structure and training facilities as also personnel compa-
rable with the best in the world. For that we have set
up a group which has identified our requirements. We
are trying to set up a school where we can train people
under better conditions and with better equipment.”

46 Asked to state the action taken to liquidate the bird menace
and to minimise the accidents/incidents near airports, the represen-
tatives of the Ministry stated in evidence:

“firstly, on the runways we shoot them out in the hope that
the birds might know that this is a danger zone to visit.
The assessment made by the Delhi Administration is that
there are about 800,000 vultures and kites in and around
Delhi and there is a great deal of concentration near the
airports. The only answer to reduce the number is to
wean away the population around the airports. We have
constituted a group to take action in this respect. We are
prosecuting people. There are a lot of poultry farms
around the airport. We are also in the process of coming
up with a new legislation where the Ministry will have
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T.h.e authority to direct not to carry these kinds of operations

in the ;proximity of ajrports. We will be authorised to

give him compensation and stop his work. The answer

really lies in reducing the bird population.. We are trying
. to take some measures to reduce their population.”

4.7 The Committec uote that during the period 1973—83 (up to
15-10-1982) as many as 93 accidents and 1666 incidents took place.
Of these four were investigated by the Courts of Inquiry. two by Com-
‘“‘“"‘i‘ of inyuiry and the remaining by Inspectors of Accidents under
the An:-Craft Rules. An analysis of the accidents made revealed that
the major cause of accidents/incidents has been ‘human failure’. Ano-
ther Important cause was ‘environmental’ which included ‘bird hits’.
Lea.vmg aside the accidents/incidents involving trainee pilots and those
during agriceltural flying, human failure was the case in 15 per cent
of the accideuts im Indix, while accidents due to humap failure in USA
were 80%, in Australia 965 and in UK. 45%. The Committee
.wonld, however, like to caution the Ministry against any complacency
in the matter, and urge that all out endeavour should be made to
remove snags which are responsible for accidents due to human fail-
ures. Since inadequate traiming of pilots and other operating staff
inciuding air traffic controller and communicators, could be another
factor causing accidents due to human failure, they recommend that
training facilities of such personnel should be improved.

B. Independent Agency for Investigating the Accidentg

48 The Estimates Committee had in their 29th Report (1962-63)
recommended that the Accident Investigation Section might be
taken out of the purview of the Director-General of Civil Aviation-
and placed directly under the Ministry of Transport and Communi-
cation (erstwhile) or under any other Ministry considered suitable.

49 In their reply Government had stated that the recommenda-
tion had teen carefully considered by them and in view of the fact
that almost all fata! accidents to passengers aircraft were enquired
into by Courts of Inquiry assisted by assessors possessing ‘echnical
knowledge and experience, the Government of India were of the
view that no useful purpose would be served by transferring the
Accidents Investigation Section from the Civil Aviation Directorate.
The Committee in their Action Taken Report reiterated their re-
commendation that the wholesome principle that the agency investi-
gating into accidents should be independent of the organisation
should be followed in the case of Civil Aviation also.
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410 The Tata Committee (1975) also recommended that an Acci-
dent Investigation Commission be set up under the Ministry. The
matter was considered by the Empowered Commit‘ee and accepted
with certain modifications about composition of the Commission..
The proposal was not finally agreed to in the Cabinet.

4.11. Committee on Public Undertakings had in Para 13 of the
42nd Report (1981-82) commended the idea of having an indepen-
dent -Air Safety Cell in Government. It was reiterated by the Com-
mittee in their 57th Report (1982-83) on Action Taken by Govern-
ment on the original report that the Directorate of Air Safety should
be placed directly under the Minisiry of Civil Aviation.

4.12 Giving his reaction to the above observations, the Secretary,
Civil Aviation stated during evidence:

“the spirit of their recommendation is that the same organi-
sation should not be a judge in its own cause. There
have been some administrative difficulties in implemen’ing
this—most of the time when an accident takes place it
is either a Supreme Court Judge or a H'gh Court Judge
who conducts the inquiry. It is an independent body; it is
independent enough. We neei not have a permanent
body, I do not think it is necessary.”

4.13 When specifically asked that as in the Railways where the
Accident Commission was under Civil Av'a‘ion M'nistry, why could
not the Ministry of Civil Aviation have an Indepenient Commissioner
of Accidents? the witness stated that: —

“Recently there has been an innovation. In DGCA we invitel
an inquiry officer and he made an inquiry and the result
of that inquiry was reviewed by the Ministry. I consti-
tuted another committee with the revresentatives of the
airlines on it not necessarily of the DGCA™

4.14 The witnees added that the results of this inquiry were
found to be satisfactory.

4.15 The question of setting up an Accident Tnvestivating Acency
independent of DGCA  has been engaging attention since 1962-63,
when the Estimates Committee had made a recommendation to that
effect. The Tata Committee (1975) also recommended that an Acci-
dent Investigating Commission be set up under th.  Ministry. but the
proposal was not accepted by Government, The Committee on Public
Undertakings (1981-82) also commended the idea of having an inde-



mendations of such high powered Parliamentary and- Government
Committees dosire the Ministry to reconsider the setting up of am
Accident Investigating Agency independent of the DGCA, on the pat-
tern of the Commissioner of Railways Safety, who is not under the
control of the Ministry of Railways but of the Ministry of Civil
Aviation,

C. Security Arrangements at Airports

+16 The following incidents where security arrangements were
found to have !ax have come to the notice of the Committee:

(i) The incident in which a cycle came in the way of Prime
Minister’s flight from Delhi Airport

4.17 On 27th July, 1982, at about 8.40 a.m., when the special Air-
India aircraft carrying the Prime Minister, was scheduled to take
off for U.S.A. from the technical area, an employee of Central Public
Works Depariment (Electrical) Delhi Airport, crossed the runway
on cycle ignoring signal direction of the Constable at Red Light
Point and of the Constable at post No. 6 and went towards “he Dairy
Gate. After the take-off of the VVIP aircraft an airport jeep
foliowed the cyclist and he was taken to A.T.C. building. Being an
employee of the C.P.W.D. at the airport, and in possession of Photo
Identification Card (PJ.C.) No. 11789, his pass was cofifiscated and
was later on cancelled.

418 The Deputy Commissioner of Police, Airport Security, in-
formed the Executive Engineer, CP.W.D. (Electrical) of the default
made by his employee and asked him to issue necessary instructions
to all concerned in his Department for strict observance of the rules
of the operational area. The point was also discussed im the Airport
Security Committee meeting and all airlines/agencies were requested
to direct their employees not to cross runways without permission
from the A.T.C. Tower.

419 The Executive Engineer, CP.W.D. (Electrical) informed
the Deputy Commissioner of Police, Airport Security, Palam, that
the culprit being a temporary employee had. left the service. He
had now issued strict instructions to all the workers to follow the
rules to ensure prevention of any such incidents in future.
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«(ii) Matador Accident at Delhi (Palam) Airport

420 On 15th December, 1982 an Indian Airlines’ Boeing 737
awrcraft VT-ECS was operating flight No. 1C494 (Dethi-Ahmedabad-
Jaipur-Delhi) with six crew members and 108 passengers on board.
While landing on runway 28 of Palam Airport, just before touch
down, the aircraft hit a mini-bus (bearing registration DEP-2673)
near the beginning of the 2000 feet marker on the right hand side
of the runway centre-line. The landing of the aircraft was normal
but as a result of its collision with the ground vehicle, it suffered
damage. The persons on board the aircraft as well as driver of

minibus were not hurt. The incident took place at 2218 hrs. There
was no fire to the aircraft.

4.21 An enquiry was instituted by the Regiona] Controller of Air
Safety, New Delhi. The Inquiry Officer arrived at following con-
clusions: —

(i) The driver of the Mini Bus had driven the vehicle for

his personal use and without the permission of the Shift
Incharge of Police Control Room.

(ii) The driver did not take any, permission from ATC to cross
the runway.

(iii) The driver attempted to cross the runway with head
lights OFF from ‘C-Taxi-way, where crossing was pro-
hibited.

A case under Section 279 IPC was reglstered against the driver.
The case is pending in the Court.

422 As a sequal to the accident the steps to be taken by the
different agencies at the International Airports were reviewed in
eonsultation with the Director General of Civil Aviation, Director,
Civil Aviation Security, the International Airports Authority of
India, Indian Airlines and Air India. It has been decided to in-
troduce, with immediate effect, the following measures: —

(a) The International Airport Authority of India will provide
“Follow Me” Jeeps from dusk to dawn at Bombay and
Delhi Airports. These will be fitted with the requisite
equipment for beipg in contact with and giving the
appropriate directions to the pilots of aircraft and ATC.
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(b) The responsibility for marshalling of aircraft shal:s
remain with the airlines concerned. In order, however,
to ensure complete coordination, the Marshallerg will be
in the “Follow Me” Jeep till the taxiying is over after
which the marshalling operation will be  taken over by
the Marshallers. The Marshallers shall wear yellow-
coloured jackets to be provided by the airlines, similar

jackets being provided by both Air India and Indian
Airlines.

.(c) Regular Refresher Courses for the Marshallers shall be
arranged by the airlines.

(d) Periodical painting of the yellow guidelines will be
undertaken by the International Airports Authority of
India.

(e) Apron lighting to be provided by the International Air-
ports Authority of India, shall be of Standard Lux.

(f) An Air Information Circular will be issued to the effect
that Bays 10, 1L and 12 in Delhi-airport will be used
exclusively for Airbus operations.

(g) It shall be the responsibility of the airlines to ensure
that their equipment or other material is not left lying
around in the operational area causing obstruction. On
noticing any such obstruction, the International Airports
Authority of India will immediately direct the concerned
airline to remove the obstruction and such directive shall
be forthwith complied with, failing which the Authority
shall remove the obstruction.

(h) The frequency of the periodical check of the operational
area by the officials of the Authority shall be increased.
Periodical inspection of the operationa] area shall also be
undertaken by them to ensure that the area is free of
all unauthorised personnel or vehicles.

(i) The personnel of all the agencies having access to the
operational area shall display an Identity Card on their
dress.

(j) Speed limits for vehicles moving in the operationa] area
shall be prescribed and strictly enforced by the Interna-
tional Airports Authority of India.

(k) The personnel of the airlines, the Authority and Civil
Aviation Security shall be given appropriate instructional
and refresher courses, standard material for such courses
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being prepared by the Authority. A list of DOs ghall also
be prepared and circulated by the Authority and the
different agencies shall issue appropriate instructions to
their personnel to ensure strict adherence thereto.

423 The question of vesting the authorities with appropriate
powers to impose penalities for violations ig also actively under
consideration of Government and orders in this regard will issue
separately. . p

(iii) Accident on the detonation near Madras Awrport of an explosive
device put in the Aircraft.

4.24 It is stated that the Inquiry Committee that investigated
into the accident which occurred on 28-4-1979 pear Madras and in
which Beoing 737 Plane of the I.A. was involved has described the
accident as follows: — .

“On a consideration of the material on record the Cammittee
is of the view that the cause of the accident was the
detonation of an explosive device in the forward lavatory
of the aircraft.”

425 When enquired wkether there were inadequate security
arrangements at Indian Airports, the Secretary, Civil Aviation stated
in evidence: —

“This accident took place on 264-1978 and the inquiry com-
mittee had observed that based on the evidence before
the Committee it felt that there were inadequate security
arrangements at the Indian Airports. This flights was
coming from Trivandrum to Madras, and before it landed
at Madras while probably when it was descending this
accident took place because of the explosion.”

4.26 The witness further submitted: —

“The (inquiry) Committee felt that this explosive device
must have been put in the lavatory at Trivandrum Airport
and it observed that the security arrangements at Tri-
vandrum were not adequate and they also felt that this
would be generally the state of affairs at other airports
also.” i

427 The witness added: —

“Various recommendations which were 'made by this Com-
mittee regarding security arrangements were looked into
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and there were certain shortcomings in the security
arrangements, This was in 1979, and then al] the security
arrangements at the airports have been reviewed and
instructions were issued to see that these shortcomings
are removed.”

4.28 The witness stated that some of the recommendations
were: —

1. Issue of photo identification cards to stafl.

2. Grading of access points from the terminal building on %o
the operational area.

3. Flight anti-sabotage check.

429 The Committee are perturbed to note that due to lack of
proper security arrangements, incidents such as a cyclist coming in the
way of Prime Mimister's flight, a Matador Vehicle colliding with w
taxying aircraft; and detonation of an explosive device in an aircraft
took pimce. Various steps to tighten the security measures, sach as
cbservance of rules by the airport staff; avoidance of overlapping
functions between different agencies in safe air operations, training
and introduction of refresher courses for the Marshallers, display of
Identity Cards on their dress etc. have been issned. The Committee
still feel that there is room for further tightening the gecurity arrange-
ments at the Airports, particularly the International Airports, to avoid
major imcidents, sabotaging etc. The Committee, therefore, recam-
mend that efforts should be made to further tighten the security mea-
sures at the Airports.

D. Minimum Equipment List

430 It has been stated in a memorandum submitted to the Com-
mittee that “the Aircraft maintenance and defect rectification sys-
tem needs lot of improvement. To-day the entire responsibility is
left to the Operator and the DGCA relaxes the rules as and wh‘en
required by the operator in the matter of despatching aircraft with
multiple snags and defects even of the repetitive nature.”

431 Elucidating the above statement, a representative of the
Indian Commercial Pilots Association, stated in evidence before the
Committee that—

“There is a minimum equipment list which we call in short
‘MEL’. To-day, it is used as a rule. It permits an aircraft
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to fly upto 72 hours, but in between efforts should be
made, during the stop-over to attend to those defects.
Probably, they may not be able to remove them in places
like Gauhati, Bombay, we certainly expect that those
defects should be attended to. But our experience has
been very disappointing. Once a defect has developed in
an item, the effort of the Engineering Department is to
carry it forward on the minimum equipment list. Our
various representations have not been looked into........
Every court of enquiry has noted down that repeated
snags should be looked into. So many courts haye opined
that 1.A. along with DGCA must have definitely a mini-
mum time for checking an aeroplane. Otherwise, short-
cut is likely to come in. The practice remains where it
is to-day inspite of so many accidents.”

4.32 Later in a written note the Ministry have stated that M.E.L.
stands for Minimum Equipment List, which is a document approved
by the Airworthiness Aurthority, contajning details of aircraft com-
ponents and systems which can remain inoperative on the ajrcraft,
without adversely affecting the airworthiness or reducing safety
of operation of the aircraft. The purpose of this list is to assist in
reducing delays at transit and terminal stations and as such the
aircraft may continue its flights with items unserviceable as given
in the MEL, till it reaches the base of the ajrcraft, where both
equipment and workshop facilities and parts are available for ser-
vicing and repairing or replacing the item concerned. MUEL. is

prepared for each type of aircraft on the basis of manufacturers’

recommendations, duly approved by the type certification authority
of that country.

433 The M.EL. is not intended to provide for continued opera-
tion of the aircraft for an indefinite period with inoperative items,
but the defects so carried forward are to be rectified and the defi-

ciencies made good at the first available opportunity, where facilities
for repair and parts are available,

434 The Ministry also furnished the following statement show-
ing the total number of defects carried forward under the provisions
of Minimum Equipment List (MEL) ‘in respect of the different types
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of aweraft operated by Indian Airlines during a period of one year
(July & to June, 83):—

Airbus A-goo Boeing 787 Hs-748 F-27

Siagle Multi- Single Mumti- Single Multi- Single Muti-
Dofect ple Defect  ple Decfect Blcc Defect ltiple

Defelt cfect fect Defect

July, 82 87 63 96 5 g 12
August, 82 85 37 92 6 11 13 1
Spt.. 82 77 45 9% 6 20 2 9 2
Oc: ., 82 71 47 114 6 7 2 8
Nov.,, 82 77 57 115 13 4 8
Dec., 82 78 73 110 8 5 4
Ja 83 70 76 100 9 11 3
Frlo., 83 79 56 102 1y & 16 5
March, 83 8o 65 113 18 g 4 1
April. 83 67 88 133 17 0 14
May, 83 70 72 186 25 g 8
Jua-~, 83 75 67 148 22 12 I 3 1

Total: 916 746 1361 148 145 5 102 8
Total No. of fights 14699 55032 15087 9754
take-off

- ———r —

435 Whenever defects are carried forward under the provisions
i MEL, the requirements to be complied with by the operator before
releasing the aircraft for service are specifically mentioned in the
M.E.L. and they are to be strictly adhered to by the operator. No
case of any violation has been reported.

.4.36 The Committee are averse to the system of flying of Aircraft
with defects which are of repetitive nature. The fact that flights are
heing autiorised with such detects reflects inadequacieg in the system
of repair and maintenance of aircraft. The Committec would like the
DGCA to devise ways 2nd means to ensure that the airlines have ade-
quate and proper arvangements for maintenance of Aircraft at the Base
as well as en-route asd that the flights are not authorised until the
defects, at least those of repetitive nature, are removed.



CHAPTER V T
TRAINING
A. Central Flying School for Training of Commercial Pflots

5.1, One of the recommendations of the Tata Committee (1975)
was that a Central Flying School should be set up for initial train-
ing of the pilots. The Empowered Committee had accepted the re-
commendation, It has been stated that the implementation of the

recommendation has not been possible on account of financial con-
straints.

5.2 Asked to explain the need for taking up this project with
reference-to the projected requirements of Commercial Pilots, the
Secretary, Civil Aviation stated during evidence that:—

“Tata Committee had made a recommendation to set up a
Central Flying School and this recommendation was
accepted at the 9th meeting of the Empowered Committee
held on 24th August, 1977 and the D.G. was asked to sub-
mit a proposal for setting up the School. This proposal
was based on the assumption that there will be
demand for 65 commercial pilots per year over a
period of five years. But when the proposal was consider-
ed by the Ministry in January, 1981 in consultation with
the Ministry of Finance, it was found that we could not
properly identify specifically the specific requirements of
the Indian Airlines and the Air India. Therefore, this
proposal was not approved. Subsequently, because of the
poor state of the Flying Clubs and the need for upgrading
the skills of the pilots, we set up a Task Force which
submitted its report in April, 1983 recommending the
setting up of Central Flying School. This recommenda-
tion has been accepted in principle and we are proceeding
the proposal in consultation with our Finance for approval.
It is at the cost of Rs. 5.8 crores over a period of three
years that this Academy will be set up. They have ten-

tatively suggested Delhi, Lucknow and Nagpur as sites
for the school.”

B. Training Institute for ACS/ATS etc. personnel

5.3 Civil Aviation Training Centre at Allahabad was established
in 1950 to provide training in Aeronautical Communications, Alr

49 |
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Traffic Control, Flying and Aircraft Maintenance Engineering. It
has been stated that in 1962, a major portion of the Training Com-
plex including the airport was taken over by the Defence Authorities
due to which the flying and engineering schools were closed and
training in other subjects was curtailed.

5.4 Enquired as to why no alternative arrangements were made
with the compensation provided by the Defence Ministry, the Secre-
tary, Civil Aviation stated in evidence as follows: —

“In 1962, when a portion of the Training Centre was handed
over to the Defence Ministry, DGCA did not receive any
compensation. So, the question of investing that money
for creating additional facilities did not arise, It was a
Defence requirement. So, we gave it back to them.”

5.5. It has been stated that “with a large increase in the number
of technical department personnel requiring training and with the
mtroduction of sophisticated Navigational aids and facilities requir-
o in all fields of Aviation, particularly in the Aeronautical Tele-
communication and Air Traffic Control, the training facilities avail-
able at Civil Aviation Training Centre are grossly inade-
quate, Various Committees have recommended for the augmentation
and modernisation of the training facilities. At present there is a
project under consideration by the Govt. for this purpose.”

5.6 Asked to state the latest position in regard to the proposed
project, the witness stated that:—

“Since 1981-82, Rs. 17 lakhs have been spent on additional
equipment installed for training purposes. In 1962-83,
Rs.lslakhswa'espentintheconmuchonofhoateland
additional class rooms. The facilities and accommodation
aremadequatetoraboutlﬁotrainees Realizing that
therearecertainshorteommgsmdinadequdesintrmn
ing facilities, an Officer of the International Civil Aviation
Organisaﬂonwasrecenti asked to come here and conduct
a study, identify and indicate the future requirements of
this Institute. The investment involved in what the study
revealed, is about Rs. 4 crores, We are trying to get UNDP
to finance part of the project for improving, updating and
augmenting the facilities in this Institute. The Ministry

hasagmvedthisproposal We are also now in the pro-
the concurrence of Finance Ministry.”
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5.7 Tata Committee (1975) had recommended that a Central
Flying School should be set up for initial training of the pilots,. The
Empowered Committee of the Department of Civil Aviation had ac-
cepted the recommendation. The Committee note that such school is
proposed to be established at a cost of Rs. 5.80 crores. The Commit-

tee would like the Ministry of Tourism and C. A. to expedite the pro-
cessing of proposal and selection of the site.

5.8 The Committee further note that after taking over by the
Defence Authorities of a major portion of the Civil Aviation Training
Complex at Allahabad, the training programmes in some of the disci-
pincs had to be curtailed. Government have admitted that with a
large increase in the number of technical persomnel requiring traini
and with the introduction of sophisticated navigational aids and facili-
ties required in all fields of aviation, particularly in the Aeronautical
Telecommumication and Air Traffic Control, ¢he training facilities,
available at Civil Aviation Training Centre are grossly inadequate.
Realising that there are certain short-comings and inadequacies in
training facilities, an Officer of the International Civil Aviation Orga-
nisation was recently invited by the Ministry to conduct a study, iden-
tify and indicate the future requirements of this Instimte. The study °
revealed that an investment of Rs. 4 crores is needed to expand the
training facilities in the Centre and it is proposed to approach UNDP
for financing a part of the expenditure. The Committee would eagerly
await the results of the efforts of the Ministry in augmenting the train-

ing facilities at the ARahabad institute.

New DELuT; BANSI LAL
April 28, 1984.

Chairman,
Vaisakha 6, 1906 (S)

Estimates Comméttitee




APPENDIX

Statement of Recommendations/Observations

Para
No.

Recommendation/Observation

2

3

35

2.10

D.G.CA. at present functions as an attached
office of the Ministry of Tourism and Civil Avia-
tion (Department of Civil Aviation). However,
a proposal, recommended by Tata Committee
(1975), for conversion of the Civil Aviation De-
partment into a Statutory Authority vested with
certain statutory powers is stated to be still
“under consideration.” As the matter has been
lingering on since 1975, the Committee reccm-
mend that Government should take an early de-
cision in the matter to settle it once for all.

Tata Committee (1975) had recommended
that the DGCA may be made ex-officio Addi-
tional Secretary conferring Secretariat status to
this organisation. The Empowered Committee
considered this recommendation and decided
that the matter should be taken up with the
Department of Personnel and Administrative
Reforms indicating the merits/demerits of the
proposal. The Committee have been informed
that the final decision in the matter was that it
was not necessary to confer status of additional
Secretary on the DGCA. The reason for this de-
cision indicated to the Committee was that such
a status was conferred only in those cases where
an officer occupying the position had to sign an
agreement or document on bebhalf of Govern-
ment. It was further argued that conferment of
the ex-officio status of Additional Secretary
“should be very limited” and “there should be
certain over-riding considerations for it”, which

52
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3

2.17

2.18

did not exist in the casa of DGCA. The Com-
mittee are unable to agree with this line of rea-
soning particularly when the head of a parallel
organisation, namely, the Director-General of
Tourism has been conferred such a status. They
feel that if by conferring the status of ex-officio
Additional Secretary on the DGCA it is possible
to streamline the decision making process in his
organisation, this status should be conferred on
him. The Committee recommend that the recom-
mendation of the Tata Committee should be re-
considered and the prime consideration in taking
a decision in the matter should be whether the
proposed arrangement would lead to greater
efficiency and speed in the decision making pro-
cess and working of the organisation of the
DGCA.

The Committee are surprised to find that the
Ministry of Tourism and Civil Aviation have not
been able to fill up the post of DGCA on a regu-
lar basis since July, 1980 and that the incum-
bants of this post since then have been carrying
on the responsibility of the office for short spelis
on ad hoc basis. This is highly irregular parti-
cularly because the DGCA is required to per-
form multifarious functions which require his
whole-time and sustained attention. The Com-
mittee have a feeling that this state of affairs
was also the result of various pulls and pressures
for the appointment to the office which, if true,
deserve deprecation in the strongest terms. The
Committee desire that the appointment to the
post of DGCA on regular basis should be fina-
lised by Govt. without any further loss of time.
The recruitment rules and Procedures should
be such as would allow up prompt filling up
vacancies in future,

The Committee learn that in the recruitment
Rules for the post-of DGCA, first preference is
required to be given to a qualified Dy. Direetor
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2.23

General in the organisation of the DGCA. How-
ever, only officers having 7 years experience as
Dy. D.G. are eligible for the post. In view of
the fact that local officers of the organisation
reach the level of Dy. D.G. towards the fag end
of their career, it will be difficult to find a Dy.
Director General of 7 years standing for consi-
deration for the post of DGCA. In these cir-
cumstances the only alternative would be to in-
duct someone from outside. The Committee feel
that the requisite experience in the case of Dy.
D.G. for appointment to the post of DGCA is
unrealistic and it should be reduced to a reason-
able level, say three years, so that there is a
chance for the local officers being considered for
the post. In this context the Committee would
like to point out that there are definite advan-
tages in the DGCA being an insider who has
risen from the ranks as he would be having the
necessary technical orientation to handle the
technical aspects of his responsibility.

The Committee on Public Undertakings in
their 42md Report (1981-82) on Indian Airlines
had recommended that “perhaps it would be
better from the point of view of accountability
that the Airlines is allowed to maintain the
ing to exercise such functions as are being exer-
cised in relation to the international airports.”
The Ministry of Civil Aviation had informed
the Committee on Public Undertakings at the
Action Taken stage that “Government were
giving serious consideration to the recommem-
dation of the Committee.” During evidence the
Secretary, Civil Aviation pointed out that the
basic function of Indian Airlines would suffer if
theywuetobesaddledwiththevexh'amponsi-
bilitles of maintaining the domestic terminals,
for whiclr they did not have the necessary ex-
pertise. The Estimates Committee desire that

el
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3

2.27

2.30

2.34

the Ministry should examine whether this work
could not be entrusted to the International Air-
port Authority of India which can be suitably
renamed as Airport Authority of India, or to a
separate Public Undertaking, .

The Committee are constrained to note that
though the Tata Committee (1975) had recom-
mended setting up of a Flight Inspection Direc-
torate to check proficiency of flying crews and
Government had accepted the recommendation
and issued guidelines for implementation, the
Directorate has not been set up as yet. Since

the need for the creation of such a Directorate

is admitted, the Committee would like the
Ministry to implement the recommendation of
the Tata Committtee and set up an independent
Flight Inspection Directorate, so that the possi-
bilities of human errors involved in the air
accidents are minimised, if not eliminated alto-
gether.

It was suggested to the Committee that the
air traffic control services and aeronautica] com-
munication services, which are at present under
different Directorates in the DGCA should in
the interest of their coordinated and efficient
functioning, be combined. The Secretary, Civil
Aviation giving his reaction to the suggestion
stated “if we combine these two services, it will
create many problems, but I have no serious
reservations about putting them under one De-
puty Director General. By putting them to-
gether under one Deputy Director General,
perhaps we can do better.” The Committee
welcome the proposal of the Secretary, (Civil
Aviation) and hope that for efficient functioning
of the two disciplines they would be placed
under one Deputy Director General,

The Committee note that the Director General
of Civil Aviation has been delegated financial
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3

10

3.18

3.19

powers to sanction works/schemes costing upto
Rs.50 lakhs in each individual cases, subject to
the condition that the scheme/works have been
approved in principle either at the time of pre-
budget scrutiny or at the post-budget stage.
This limit was stated to have been fixed in July,
1980. In view of the subsequent escalations in
project costs, the Committee feel that the limit
fixed in July, 1980 merits an upward revision.

The Committee note that there has been heavy
short-falls in the utilisation of Plan Funds
during the period 1974—82. Out of the total
allocation of Rs. 55.02 crores for communication
services, only Rs. 26.62 crores could be spent
during the period, Similarly, out of the total
allocation of Rs. 26.12 crores for the Traffic Con-
trol and Safety Services only Rs. 12.89 crores
could be spent. The shortfall has been more
than 50 per cent, and some of the reasons were
stated to be (i) delay in indigenous develop-
ment of Crash Fire Tenders; (ii) delay in accep-
tance of imported Crash Fire Tenders due to
commercial/technical reasons; (fii) delay in sub-
mission/processing of proposals within the De-
partment in the absence of adequate infrastruc-
ture; and (iv) delay in execution of civil and
technical/electrical works by CPWD,

Secretary (Civil Aviation) during evidence
laid the blame for the shortfall in expenditure
partly on the Department of Electronics and the
Public Undertakings under the Department on
whom orders were placed for certain equipment
and on the Central PWD which according to
him, was responsible for delay in execution of
certain civil and technical/electrical works. He,
however, admitted the absence of adequate sys-
tem of monitoring and stage inspection within
the Department for identifying the delivery
dates and chasing up the orders placed. This
is highly regrettable.
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1

3.20

321

The Committee have been informed that re-
cognising the importance of ensuring that the
funds allocated are utilised to the maximum
extent, based on the past experience, a number
of corrective measures as detailed below have
been initiated or are under consideration in the

Ministry: —

(a) Major items of equipment required at
different airports in the country have
been identified and in respect of those
items where there have been slippages
in delivery, the question of expedifing
the deliveries-has been taken up, at the
level of the Secretaries and the Minis-
ters, with the administrative Ministries
of the Public Sector Undertakings con-
cerned,

(b) A system of stage inspection of equip-
ment on order is proposed to be intro-
duced so that prompt corrective action
can be taken by the suppliers/manufac-
turers in cases of slippages.

(c) Apart from the quarterly review of the
progress of expenditure on Plan sche-
mes, a system of review every month
by the Director General of Civil Avia-
tion and the concerned Director in the
Ministry, every two months by the Joint
Secretary, and every quarter by the
Secretary has also been introduced.

(d) The monitoring systems have also been
strengthened by the introduction of
PERT and BAR charts and of periodical
inspections by the officers of the con-
cerned Directorates and of the Mimstry.

(e) The penalty clauses incorporated in the
contracts for delayed deliveries are
proposed to be invoked more frequently
so as to serve as a deterrent.
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3

13

3.22

3.27

The Committee hope that these steps will have
the desired effect and avoid future sglippages, in
the achievement of physical and financial tar-
gets. The Committee further desire that the

micro planning machinery should also be streng-
thened.

The Committee note the categorical assurance
of the representative of the Ministry that by the
delay in replacement of outmoded equipment
“we have not been exposed to risk except that
we have not been able to completely equip our-
selves with more solid-state equipment”. How-
ever, this is tempered by the admission of the
Secretary (Civil Aviation) during evidence
before the Committee that “the very fact that
we want to instal this equipment is to reduce
the risk. If there was no risk, then there would
be no need to instal the equipment”. The Com-
mittee have subsequently been informed by the
Department that “having regard to the urgent
need for upgrading the existing air travel ser-
vices/communication facilities, the Department
is making concerted effort to upgrade the facili-
ties and is endeavouring to ensure that the
scheme for installation of such facilities are
sanctioned on priority basis and executed most
expeditiously”. In this connection a programme
of modemisation of aeronautical communication
services in respect of 20 important airports cost-
inganestimatedRaGOcroreshasbeendrawn
up. This would be in addition to the expendi-
ture being incurred during the period 1980—85.
The Committee expect the Ministry to pay spe-
cial attention to improvement in and moderni-
gation of communication and traffic control and
safety equipment at the airports so that air tra-
vel is no longer a safety hazard.

The Committee find that Instrument Landing

System (Reciprocal) procured for installation at
Delhi, Bombay and Calcutta Airports at a cost

-
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15

3.28

3.29

of Rs. 1.21 crores could not be installed at these
Airports for various reasons. The equipments
meant for installation at Delhi and Bombay,
which were received in January 1978, were
diverted to Trivandrum and Hyderabad in Sep-
tember and November, 1979 respectively. The
Committee were informed during evidence that
after the equipments for Delhi and Bombay
were received, it was found that it was not
feasible to instal the equipments at these Air-
ports. It was admitted before the Committee
by the Secretary (Civil Aviation) that “there
was no feasibility report prepared for installa-
tion of this equipment” and that “having placed
the orders, nobody bothered to see whether it
is possible to instal them.” The Committee de-
plore the lapse on the part of the authorities who
gave a “go ahead” for the purchase of the equip-
ment in that they did not bother to ascertain
beforehand whether the installation of such
equipment at the Delhi and Bombay Airports
was feasible or not. The Committee would
like a thorough investigation to be made in the
matter and action taken against those found
negligent.

For the future the Committee would like the
Ministry to issue strict instructions that orders
for new equipment system should not be placed
unless a proper feasibility report is prepared
before hand and got approved at the appropriate
level.

As for the equipment meant for Calcutta
Airport, the Committee find that despite a lapse
of several years since the acquisition of the
Instrument Landing System, it was expected to
be commissioned only in 1983. The reason indi-
cated is “delay in acquisition of land”. This
action shows lack of advance planning and co-
ordination with the State Govt., on the part of
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3.30

3.33

3.36

the DGCA, which the Committee would like the
Ministry to look into.

The Committee would like to be assured that
the Instrument Landing System has been in-
stalled and is now operational at Trivandrum,
Hyderabad and Calcutta Airports.

The Committee are distressed to find that
approach lights could not be installed at 9 air-
ports as planned for during the 6th Five Year
Plan period on account of non-requisitioning of
land by State Governments. This reflects com-
plete absence of coordination between the DGCA
and the State Governments concerned, The
Committee are unable to appreciate as to how
the projects were approved and funds allocated
therefor without DGCA assuring itself before-
hand that the land will be available to execute
the projects. The Committee would like the
Ministry to review the system of approval of
projects and allotment of funds to take steps to
avoid such situations in future.

The Committee observe from the material
furnished to them that out of 37 Aerodromes
where major projects have been taken up under
“Aerodromes and Air Routes Services (Works
at Aerodromes)”, projects at nine Aerodromes
viz. Ahmedabad, Agartala, Bhopal, Gauhati,
Jammu, Kanpur, Mohanbari, Patna and Trivan-
drum have been or are likely to be delayed.
However, during evidence the Committee was
informed by the Secretary, Civil Aviation that
out of nine projects, there are only three cases
where there had been enormous delays. These
three Airports are Agartala, Gauhati and
Mohanbari. The delay is attributed to various
reasons, such as non-availability of labour and
material and abandonment of contracts. This
has involved cost over-runs also. The Com-
mittee we are assured that works at Gauhati have
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been completed, those at Agartala would be
completed by the middle of 1984, but Mohanbari
is still in a difficult stage, as the contractor, to
whom the contract was awarded demanded 35
per cent increase, and this involved calling of
fresh tenders. The Committee learn that the
contract has been awarded recently. The Com-
mitteer are displeased at considerable delays in
the execution of civil and electrical works at
some of the Air Terminals leading to substantial
cost escalation. They have elsewhere in the
report recomended the setting up for effective
monitoring mechanism and follow up system to
watch the progress of various projects under
execution. They hope that the works at Agar-
tala airport would nov be completed as per
revised schedule. and <inilarly the work at
Mohanbari, for which a fresh contract has been
negotiated, would also be completed according
to the terms of the contract.

Delav in execution of aviation works by the
C.P.W.D has been brought to the notice of the
Commitfee. and it has been suggested that the
Officers of the CPWD should work under the
DGCA or the Ministry of Civil Aviation, Though
the Secretary. (Civil Aviation) did not favour
this proposal because in his opinion this was
likely to create more problems and would need
the creation of another large organisation, he
admitted that in the existing system “therc was
considerable room for improvement in the qua-
lity of work and that the qualitv is not as good
as one would like it to be.” Keeping in view
the delays in execution of works by CPWD and
its poor quality, the Committee would like the
Ministry of Tourism and Civil Aviation to exa-
mine whether there could be any better alter-
native to the existing system of execution of
their civil and electrical works through C.P.W.D

——
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The Committee were informed by the Secre-
tary (Civil Aviation) during evidence that at
some stage in the recent past it was agreed bet-
ween the Chief Secretary to the Government of
Himachal Pradesh and the Secretary (Civil Avia-
tion) that the State Government would make
available levelled land to the Central Govern-
ment dnd the Central Government will provide
a runway and arrange for air services to and
from Simla. The Committee were also informed
that the State Government has already spent a
sum of Rs. 85 lakhs on levelling of the land for
the purpose. They note the assurance given to
them by the Secretary (Civil Aviation) that the
Simla Airport will be operafional “within a year
of the land being handed over” to the Central
Government, The Committee are anxious that
Simla Airport should become operational soon.
The Committee would therefore like the Depart-
ment of Civil Aviation and the State Govern-
ment to work in concert and see that the pro-
posed Simla Airpori on which a substantial
amount of money has already been spent by the
State Government, becomes operational within
a year.

The Committee note that a Committee has
been set up recently under the Chairmanship of
Shri Billimoria which will report inter alia on
the criteria to be adopted for opening up new
air routes and services. They would however,
like the Deptt. of Civil Aviation to bear in mind
the massive industrial developments taking
place in certain areas of the country, necessitat-
ing the alr linkage of such areas with other com-
mercial and trade centres, One such area that
the Committee would like to point out is the
Kariganagar Distt. of Andhra Pradesh. Further
an airport at Calicut, Kerala, is justified on a
variety of grounds, The Committee hope that
in deciding new air routes and services the need
of such areas will receive due attention.

R
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Tre Committee are surprised that large scale
encroachment and tresspass on land in the pos-
session of the DGCA at Kota Airport escaped
notice of the officers on the sport and it was only
after the Committee pointed out that fact.to the
Secretary (Civil Aviation) during evidence on
27-10-83 that a team despatched to inquire into
the matter confirmed at and thereafter steps were
initiated to meet the problem. The Committee
fear that such encroachments and tresspassing
may be there on land meant for other Airports
also, of which DGCA may not be aware. The
Committee desire that immediate instructions
should be issued to the Airport Managers/officers
to make a survey of the lands in the possession

of the DGCA and to certify that it is completely
free from any kind of encroachment and/or tress-
passing. The Committee would await the de-
tails of encroachment, if any. It should be
clearly enjoined upon them that it, is their per-
sonal responsibility to see that all lands in the
possession of the DGCA under their charge re-
mains free from such encroachments and tress-
pass and if it does take place under -circum-
stances beyond their control, suitable action for
getting it vacated should be taken by them im-
mediately under intimation to the DGCA.

In regard to the encroachment and tresspass
on land in the possession of DGCA for Kota
Airport, the Committee would like the
Ministry to fix responsibility for inaction on the
part of the Airport Manager and others even
though the encroachment and tresspass on the
land had been continuing for quite sometime.

The Committee note the progress made dur-
ing the last three-four years in the procurement
of fire fighting and emergency equipment for the
airports and also installation of “‘approach light-
ing system” and “visual approach slope indi-
cator system” at some of the airports. They are,
however, highly distressed to find that the com~
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munication and radio and navigational equip-
ment at the airport is very old and un-
reliable and therefore unsafe, particular-
ly when majority of the operationally ac-
tive airports handle jet aircrafts. It is
indeed surprising - that the Ministry of Civil
Aviation was until very recently oblivious to
the need of modernizing the facilities at the air-
ports and was moving in the matter, if at all, at
a snail’s pace. The Committee have been in-
formed that in the 6th Five Year Plan period
equipments have been ordered for replacing
some of the old and unreliable equipments at
some of the airports. The Committee desire
that all out efforts should be made to acquire the
equipment ordered for at the earliest, whether
by local procurement or by imports, so that at
least some of the sensitive airports are brought
at the level of high efficiency and air safety.

The Committes were informed by the Secre-
tary (Civil Aviation) during evidence that apart
from the equipment that has already been
ordered for, he would require additional equip-
ment to bring the airports to a better standard
of performance, which would cost around
Rs. 120 crores and that he was trying to convince
the Planning Commission and the Ministry of
Finance of the need for the allocation of funds
to this extent. The Committee would like to
emphasise that for operating the air services at
optimum efficiency and safetv it is absolutely
necessarv to modernize tho facilities at the air-
ports. Adequate funding for provision of
sophisticated facilities at the airports to take on
the type of aircrafts that have been acquired
and pressed into service is of utmost importance
and should be provided for unhesitatingly.

It is disgraceful that International Civil Avia-
tion Orgsnisation (TCAO) had recently taken a
decision to bypass India for transmission of air
communication messages from West to East and
vice versa and that such messages are at present
being handled through a circuit between




65

3

e

e S P

Beharain and Singapore, The reason for this de-
cision of the ICAO is the absence of Automatic
Message Switching system (AMSS) at Bombay.
The Committee are infornied that AMSS could
not be provided at Bombay because the Elec-
tronics Commission was opposed to the proposal
for importing the equipment and suggested that
it could be manufactured by the Computer Cor-
poration of India. Whereas the estimates of the
Electronics Commission was that it would take
the Corporation two years time to manufacture
the equipment, the manufacturing proposal is
even now stated to be at the most elementary
stage in the Computer Corporation of India.
Meanwhile, knowing fully well “that this equip-
ment will not come so soon”, the Department of
Civil Aviation have diverted elsewhere, the
funds earmarked for construction of building for
housing the AMSS. The representative of the
DGCA has expressed the opinion before the Com-
mittee that he has “no hope of getting the equip-
ment in the near future.” The Committee de-
plore the negative attitude over this matter of
the Department of Electronics/Electronics Com-
mission. They have been instrumental in block-
ing the import of a sophisticated electronic
equipment urgently required by the Deptt. of
Civil Aviation on the plea that the Computer
Corporation of India had the capacity to manu-
facture such equipment and that it coumd be
manufactured in a couple of years’ time, They
have, however, not been able to prompt and
direct the said Corporation so far to conceive
and design the equipment and even offer quota-
tions. The result is that Civil Aviation Organi-
sation of the country has fallen in international
estimation and the blame for this must lie
squarely on the Deptt. of Electronics/Electro-
nics Commission. The Committee hope that in
future the Electronics Commission/Department
of Electronics would play a more positive role
and oppose import of an essential electronic
equipment only when they are sure that it could




66

27

————

3

4.7

4.19

be designed and manufactured in the country
within a determined time. When a commitment
is made about the supply of an equipment it is
surely the responsibility of the Department of
Electronics that the commitment is fully
honoured and for that purpose that Department
should have an effective monitoring system to
watch progress in designing and manufacture of
equipment and its delivery in due time.

The Committee note that during the period
1973—82 (upto 15-10-1982) as many as 93 acci-
dents and 1666 incidents took place. Of these
four were investigated by the Courts of In-
quiry, two by Committees of Inquiry and the re-
maining by Inspectors of Accidents under the
Aircraft Rules, An analysis of the accidents
made revealed that the major cause of accidents/
incidents has been ‘human failure’. Another im-
portant cause was ‘environmental’ which in-
cluded ‘bird hits’. Leaving aside the accidents/
incidents involving trainee pilots and those dur-
ing agricultural flying, human failure was the
case in 15 per cent of the accidents in India,
while accidents due to human failure in USA
were 80 per cent, in Australia 96 per cent and
in UK. 45 per cent. The Committee would,
however, like to caution the Ministry against
any complacency in the matter, and urge that all
out endeavour should be made to remove snags
which are responsible for accidents due to human
failures. Since inadequate training of pilots
and other operating staff including air traffic
controller and communicators, could be another
factor causing accidents due to human failure,
they recommend that training facilities of such
personnel should be improved.

The question of setting up an Accident
Investigating Agency independent of DGCA has
been engaging attention since 1962-63, when
the Estimates Committee had made a recom-
mendation to that effect. The Tata Committee

o
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(1975) also recommended that an Accident In-
vestigating Commission be set up under the
Ministry, but the proposal was not accepted by
Government. The Committee on Public Under-
takings (1981-82) also commended the idea of
having an independent Air Safety Cell in Gov-
ernment and the Committee reiterated the same
in its 57th Action Taken Report recommending
that the Directorate of Air Safety should be
placed direct under the Ministry of Civil Avia-
tion. The Committee re-endorsing the earlier
recommendations of such high powered Parlia-
mentary and Government Committees desire
the Ministry to reconsider the setting up of an
Accident Investigating Agency independenft of
the DGCA, on the pattern of the Commissioner
of Railways Safety, who is not under the control
of the Ministry of Railways but of the Ministry
of Civil Aviation.

The Committee are perturbed to note that due
to lack of proper security arrangements, inci-
dents such as a cyclist coming in the way of
Prime Minister’s flight, a Matador Vehicle col-
liding with a taxying aircraft and detonation of
an explosive device in an aircraft tookplace.
Various steps to tighten the security measures,
such as observance of rules by the airport staff,
avoidance of overlapping functions between
different agencies in safe air operations train-
ing and introduction of refresher courses for the
Marshallers; display of Identity Cards on their
dress etc. have been issued. The Committee still

feel that there is room for further tightening the
security arrangements at the Airports, parti-
cularly the International Airports, to avoid
major incidents, sabotaging etc. The Com-
mittee, therefore, recommend that efforts should
be made to further tighten the security measures
at the Airports.

—
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The Committee are averse to the system of
flying of Aircraft with defects which are of re-
petitive nature, The fact that flights are being
authorised with such defects reflects inadequac-

‘ies in the system of repair and maintenance of

aircraft. The Committee would like the DGCA
to devise ways and means to ensure that the
airlines have adequate and proper arrangements
for maintenance of Airport at the Base as well
as en-route and that the flights are not authoris-
ed until the defects, at least those of repetitive
nature, are removed.

Tata Commitiee (1975) had recommended
that a Central Flying School should be set up
for initial training of the pilots. The Empower-
ed Committee of the Department of Civil Avia-
tion had accepted the recommendation. The
Committee note that such school is proposed to
be established at a cost of Rs. 5.80 crores. The
Committee would like the Ministry of Tourism
and C.A. to expedite the processing of proposal
and selection of the site.

The Committee further note that after
taking over by the Defence Authorities of a
major portion of the Civil Aviation Training
Complex at Allahabad, the training pro-
grammes in some of the disciplines had to be
curtailed Government have admitted that
with a large increase in the number of technical
personnel requiring training and with the in-
troduction of sophisticated navigational aids and
tacilities required in all fields of aviation, par-
ticularly in the Aeronautical Telecommunice-
tion and Air Traffic Contro], the training facl-
lities available at Civil Aviation Training Centre
are grossly inadequate. Realizing that there are
certain shortcomings and inadequacies in tmmi
ing facilities, an Officer of the Internationa
Civil Aviation Organisation was recently I
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vited by the Ministry to conduct a study, iden-"
tify and indicate the future requirements of
this Institute. The study revealed that an in-
vestment of Rs. 4 crores is needed to expand the
training facilities in the Centre and it is pro-
posed to approach UNDP for financing a part of
the expenditure. The Committee would eagerly
await the results of the efforts of the Ministry
in augmenting the training facilities at the
Allahabad institute.
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